
9 Consiil lion          [5 SHPT. 1970] (24th Amdt) Bill, 1970 10 
 
the Houses on the Bill to provide for the 
prevention of water pollution and the 
maintaining or restoring of wholesomeness 
of water, for tl-e establishment, with a view 
to carrying ort the purposes aforesaid, of 
Prevention )f Water Pollution Boards, for 
conferring on such Boards functions relating 
thereto and for matters connected therewith, 
ma e in the motion adopted by Rajya Sab1 a 
al its sitting held on the 18th August, 1970 
and communicated to this House on the 19th 
August, 1970 and do resolve that the 
following twenty-four members of 1 ok 
Sabha be nominated to serve on the sa J 
Joint Committee, namely: 

(1) Shri  Maganti Ankineedu 
(2) Shri   tain Singh Ayarwal 
(3) Shri   N.T.   Das 
(4) Shri  Gangacharan  Dixit 
(5) Shrimati  Ganga Devi 
(6) Shri   Tukarani Hurji Gavit 
(7) Shri Y. Gadilingana Goud 
(8) Shri Samar Guha 
(9) Kui' iri  Kamla  Kumari 

 
(10) Shri G.Y. Krishnan 
(11) Hazi Lutfal Haque 
(12) Shri Yamuna Prasad Mandal 
(13) Shri Dhuleshwar Meena 
(14) Shri Mohan Swarup 
(15) Shri B.S. Murthy 
(16) Shri Kedar Pasvvan 
(17) Shri Ram Charan   - 
(18) Shri lati Tara Sapre 
(19) Shri Ramavatar Shastri 
(20) Shri T.M. Sheth 
(21) Shri Satya Narain Singh 
(22) Shri P. Sivasankaran 
(23) Shri Ramachandra Ulaka 
(24) Shri Tanneti Viswanatham." 

THE CONSTITUTION (TWENTY 
FOURTH A VlLNDMENT) BILL, 1970 

—Contd. 
MR. CH/ IRMAN : Mr. V.B. Raju. 
THE LEADER OF THE OPPOSITION 

(SHRl S.N. MISHRA) : Would you 

be pleased to announce the time when the 
voting will take place? 

MR. CHAIRMAN : Later on I will 
mention it. I will expect that the Prime 
Minister will give the reply at 3 O'clock and 
thereafter voting will   take place. 

 
SHRI ARJUN ARORA (Uttar Pradesh): 

I hope no astrologers have been consulted 
about the time of the voting. 

MR. CHAIRMAN : If at all, they would 
have consulted them through you. 

SHRI   PITAMBER   DAS (Uttar 
Pradesh) : I would like to submit this. Mr. 
Arjun Arora thinks that no astrologers have 
been consulted, but \ yesterday we had 
decided that the voting will take place in 
the forenoon of today. I am afraid it is only 
because some astrologers have been 
consulted that the voting time has been 
changed. 

SHRI BHUPESH GUPTA (West 
Bengal) : I have consulted palmists and the 
palmists say we should make second 
speeches, all of us. 
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SHRl V. B. RAJU (Andhra Pradesh): 

Mr. Chairman, Sir, I rise to support the Bill. 
MR. CHAIRMAN : I am giving nol 

more than seven to eight minutes per 
Member, and Members, belonging to the 
panics, whose time is finished, will get still 
less time if they want to speak. 

 
SHRl V. B. RAJU : Sir, if your time 

limit is to be respected, let there not be 
interruptions and points of order. 

MR. CHAIRMAN : There should be no 
interruptions ; that is my request. 

SHRI V. B. RAJU: Sir, 1 am representing 
myself at the moment in this House. 1 am 
only one There are many like this on this 
last bench who cannot catch your eyes 
many a lime. We are very grateful to you 
that you have chosen us also to participate 
in this debate. 

Sir, I was very closely and attentively 
trying io follow and understand the speech 
of the Leader of the Opposition here and 
there. I have an open mind because 1 have 
no ideological commitment at the moment 
when I am speaking on this Bill.    But  1  
find,  when  a  vers   harmless. 

straightforward and simple Bill has come 
before both Houses of Parliament, the 
Leaders of the Opposition, particularly the 
Leaders of Congress (O), Swatantra and Jan 
Sangh, wanted io take a political advantage 
out ot it. Let me very plainly and in detail 
place before this House what this Bill 
contains. We were talking about ihe privj 
purses as though unilaterally we are 
abolishing the privy purses. Sir, 1 am not a 
lawyer but 1 have got some experience of 
administration. 1 tried to read, re-read, and 
consult experts. It is repealing firstly Article 
291. What does that Article contain? Can 
anybodj correct me by saying, or assuring me 
that repealing Article 291 is abolishing privy 
purses? It is not the case, Sir. Let it be re-
read. It is taking out a privilege. What that' 
Article has said is this. The amount agreed 
to by a covenant or agreement or contract, 
whatever it is, is chargeable on the Consoli-
dated Fund of India, but not votable. The 
salaries of Ihe Judges are charged items, hut 
the salary of the Prime Minister. . . .not the 
Secretariat... .and the Members of the 
Houses are not votable. Protection is given 
in that article that the amounts promised 
through a contract or a covenant will be 
charged items and Parliament is denied the 
right of voting on il. It does not' refer to ihe 
validity or invalidity of any agreement or 
covenant. 

The second point is that it is non-taxahlc. 
giving   relief in respect of taxation. ' These 
two privileges are being   taken oul.    Will 
the   Opposition    Leaders   say   tha!   these 
privileges shall not be taken away? In fact. 1 
am appealing  to the Princes that through 
this Bill they are being elevated,    they are 
being brought into the fold of commonality 
They    are being  brought  into  the I tream 
of national policy.    In fact, whal given 
twenty-three years ago was a political 
gratification or   compensation or wha il is, 
with the best   of intentions thai they would  
adjust  themselves  to  the  changing 
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times. A pen id of twenty-three years has 
been given to I lem. Privy purses abolition as 
a schem:, has yet to come before the House. 
Thai | what I say. If I am wrong, I should  be    
corrected.   Every  Member, has sed   this   
Bill,   has  spoken in terms oi ab lition of 
privy purses.    In a there are  560 or 500, 
whatever be the number, coven mts or 
instruments of accession.    Whethet  they are 
going to be abro- and 111:i e null and void, 
through any law or bj any executive action, 
the scheme is not I efore us. When the 
scheme is not before us, when the 
Government has nol come tefbre us for the 
aboli t ion of pri\> PLUS s. any reference 
made oi t a l k i n g  about covenants and 
agreements, is no',  relevan      to the present 
s i t ua t i on .  confine ourselves to the Bill. 
This Bill is only to .ake away the 
privileges and 1 would like tbe Leader of 
the Opposition to contradict I lis? 

SHRI  S. N. MISHRA : What ? 

SHR! V. BJ RAJU  : What is the Rill 
then ? 

SHR!   S. Ji MISHRA : The   Bill con-
tains    nothing       II is irrelevant. 

SHRl V. 1. RAJU : I am glad the argument 
fall . They have been making accusations a 
jainst the Prime Minister. I do not like t take 
names. I do not want t.i make any pi rsonal 
attack but the leaders have been ma ing such 
allegations against the Prime Mi lister that 
she is protecting the Princes, tl at she is 
actually surviving on the sup,-)ou of the 
Princes, otherwise she would hi ve never 
come before the for l p abolition of privy 
purses. (Time Ml rin -s.) Sir. [ am only 
appealing to you to give me two or three 
minutes. 

MR. CHAIRMAN : No, please. 

SHRI  V. It.   RAJU   :  When  the Prime 
Min's.er does i omething, then they find fault 

I with her. When the Prime Minister docs 
not do anything, then also they find fault 
with her. Actually they have been screaming 
from house tops that they are socialists and 
the Prime Minister is having reactionaries in 
her parly. They say that the real socialists 
have come out of the Congress. In 1954, in 
the month of December, Partial under ihe 
leadership of Prime Minister Nehru, passed 
a Resolution for a socialistic pattern of 
society. When they have actually given their 
concurrence to it, in my view i lis Bill is a 
humble beginning. It is not even of a 
socialist character. It is a very   humble   
beginning. . . .  

AN HON. MEMBER : They will give 
Teleganna. 

SHRl V. B. RAJU : Lei them not 
attribute motives to me. It is not a question 
of Telengana or no Telengana. 

SHRI LOKANATH M1SRA (Orissa) : 
You are in favour of Telengana. 

SHRI  V. B.  RAJU   :  We  are  in  the 
seventies. I would appeal to the Members 
of the Opposition, who are opposing this 
Bill, to see in what direction humanity is 
moving in these technological times. 

SHRI   LOKANATH   MISRA    :   You 
are the only Member representing your 
party. 

(Time bell rings) 

SHRI V. B. RAJU : Sir. just.... 
MR. CHAIRMAN : No, Mr. Raju. 

please   sit   down. 

SHRI V. B. RAJU : Last point. 
MR. CHAIRMAN : No, please sit 

down. k 
SHRI AKBAR'ALI KHAN (Andhra 

Pradesh)  : He is concluding. 
SHRI LOKANATH MISRA : He is the 

only Member representing his par ty .  He   
cannot   be   allowed.. . .  
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SHRI V. B. RAJU : Only one point. 
Last point. In 1947 when the country 
became free with the lapse.of paramountcy, 
the States were allowed to be free. 

(Interruption) 

MR. CHAIRMAN : You please sit 
down. 

SHRI AWADHESHWAR PRASAD 
SINHA (Bihar) : The difficulty is that 
noble and good people do not get justice 
at your hands. 

SHRI AKBAR ALI KHAN : Let hirn 
finish his point. 

MR. CHAIRMAN  : All right.      You 
finish your point. 

SHRI V. B. RAJU : I do not want to 
take the. time of the   House unnecessarily. 

MR. CHAIRMAN : Please wind up. 
You have taken more than ten minutes. 

SHRI LOKANATH M1SRA : Sir, it is 
exteremely unfair. One member party 
cannot be allowed fifteen minutes. 

MR. CHAIRMAN : Mr. Sur. 
SHRI BHUPESH GUPTA : You have 

only shown your contempt for an indepen-
dent Member. We have far greater respect 
towards   them. 

SHRI LOKANATH MISRA  : We are 
not given extra time with so many Mem-
bers. 

MR. CHAIRMAN : Mr. M. M. Sur. 

SHRI M.M. SUR (West Bengal) : Mr. 
Chairman, the insutitution of princeship is 
in course of abolition, which has-been in 
existence for the last two centuries. With the 
French Revolution and the American War 
of Independence, Kingships were in course 
of being abolished. At that time the king 
had great powers. His word was law. But 
that was inconsistent with the   order   of  
society.    People would   not 

tolerate that. !n India we also find that when 
the British came, the native States that we 
had here were quarrelling among themselves. 
One was grabbing the portion of the other 
State, looting the treasuries, and so on. But 
they came into treaties when the British 
came. Their armies were liquidated, and there 
was a British Resident in every State. But 
still they had enough powers. They did a lot 
of mischief to their citizens. So, when 
independence came, it was left to the genius 
of Sardar Patel to liquidate these States and 
to bring the people living in the States to the 
same status as people living in any other part 
of India. But in order to do that the Princes 
obtained certain privileges and also privy 
purses. That had to be done in order to bring 
it about peacefully. But 22 years have 
elapsed since then, and therefore in the 
present order of society those privileges 
cannot remain because al! are equal and 
everybody has got the same right. So the 
new Bill that has come up I fully support, 
and the privileges should go. 

As regards the privy purses, the Govern-
ment has taken up the question of settling 
with them how much the bigger Princes 
who were getting a larger share, and the 
others should retain. And if they are doing 
any public service with (heir funds, if they 
are maintaining certain institutions which 
are good for the society, the Government 
should take care that these institutions 
should remain and their privy purses are 
curtailed to an extent that they can Ihe like  
honest  citizens. 

But, Sir, what I do not like is why this 
arrangement should be settled outside the 
court. Why are we so afraid of the Supreme 
Court Judges? The Supreme Court Judges 
are specially qualified to do justice to 
everybody. They are also citizens of this 
country. They have the same ideas and 
aspirations as we have. They know what is 
good for the country. Then wh\ s'lould we 
not entrust to them   special 
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powers to settle the question of privy 
purses? Per laps we think that going to 
court for settlement is a time-consuming 
process. And, therefore, it could be settled 
with the Princes. But then this can be set.! 1 
within six months if we are serious to i b 
mat. But this question of not having enough 
faith in the Judges of the Supreme Court is 
something wliich is fundamen ally against 
the Constitution. 
Sir, we I ke the rule of law to remain. We 
like jus ice everywhere. Therefore, we should 
entr st these specially qualified men to do ; 
ustice to everybody, not only to us, not or ly 
to the society, but even to the Princes, to i cry 
one so that the rule of law prevails bscause 
we have adopted the motto "Sat ameva 
Jayate'", it is only truth that »revails. This is 
the greatest ag tha we have taken from the 
vedic times, fron the Mahabharata and the 
Ramayana rmes. They also say the same 
thing, "Sa yameva Ja\ate". In fact, this 
leaching is based on our culture. Nothing 
but Dhar na wins, Yato Dharma Tato Jayah. 
Ths :efore, we must not lose faith in these l 
ia great principles which are based on itir 
culture. And we should entrust the 
dispensation of justice to the Supreme Ourt 
so that there is justice everywhere, so that 
socialism which is the aspiration f 
everybody in this country is establishe 1 
through justice and fair- play. 

SHRl K. S. MALLE GOWDA 
(Mysore) : Sir, I rise to remind this House 
that the "Indian Parliament with 
representatives of 540 million people, is 
the greatest democratic institution in the 
world today and, it is the pulsating heart of 
a great nation with a great tradition, culture 
and a rich heritage. It is a great temple of j 
istice to the Indian people. Our speeches 
and acts here ';iust not onlv be sincere ai d 
hones', but also be tempered with justice md 
mercy, and bring the least harm even 'o a 
small section of the people. 

Sir, it is a part of history that Inula attained 
freedom 23 years ago, and that native States 
were spread  over a good part of India   
barely    twentytwo    years    ago. 
Twentythree years in   the life of  a nation is 
but a   short span of time. It is a part of that 
the iron man of India, Sardar Valtabhabhai   
Patel,   brought     about   the accession of  
the native States to the Indian Union so  
peacefully and without bitterness on  either     
side. Indeed,   that  was  nonviolence 
exemplified and diplomacy unmatched.   
That was done   so    magnificiently in a 
truly Gandhian way  through consent and 
covenants.     It had the consent and 
approval of Panditji, the prince charming of 
the nation, the great father of our Prime 
Minister. The   Constituent   Assembly also 
approved  the    settlement  made  with   the 
Princes. I do    not agree with    the Prime 
Minister that the time has come for a great 
nation   like India which has brought forth 
on the national scene a galaxy    of great 
men  and  great  teachers  and     Yogis like 
the  Buddha,   the   Sankaracharya,   Swami 
inanda,  Mahatma  Gandhi,     Pandit Nehru,   
Rajendra   Prasad,      Sardar   Patel and   
others, to end   the nation's covenants and 
pledges in so short a time as 21 years. It is 
an irony of fate that the daughter is made to 
undo what the great father did by the   
compulsion of her so-called friends, of 
whom she should   say  now   "God save me 
from my friends." It is the saddest part of the     
destiny of our country and a big buffet of 
fate that there was a split  in   our great  
national  organisation,  the  Congress 
Organisation. We may agree that due to the 
great split, there are so many upheavals on 
the national scene to-day.   The   ending of 
the covenants with  the Princes is one such 
upheaval    which may undermine the faith 
of our people in the    leaders. Only a few 
days   back  the   Prime Minister is reported   
to have told that the question of abolition of 
the privy   purses was a human problem and 
she wanted to have a dialogue 
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[Shri K. S. Malic Gowda] with the 
Princes. We wore ver> happy to know 
abou! this. She could very well have held 
discussions with the Princes and could 
easily have achieved resounding diplomatic 
success as Sardarji did, in bring-bout the 
desired change with the cons-sen! of the 
Princes before the next winter session of 
Parliament, not too distant a date. To-day 
there arc more compelling reasons for the 
Princes to come to terms with the all 
powerful Prime Minister than at the lime 
of integration when they had all ihe power 
behind them Io reject the proposal  of 
Sardarji. 

1 come from the Slate of Mysore whose 
Rulers were progressive and who held 
Gandhiji and Nehruji in high esteem. In 
Nandi Hills, near Bangalore, there is a little 
cottage named "Gandhi Niiaya" where 
Gandhiji stayed for a few days as a State 
guest in pre-Independence days. Even to-day 
the Maharaja is greatly respected by the 
people of old Mysore area. I know also that 
the privy purse of the Princes is utilised to 
support not only their small families but 
also the families of thousands of poor and 
humble palace employees. 1 request the 
Prime Minister to make a special provision 
to give employment to the thousands of 
employees who would be displace.' ;is a 
result of the present measure, necessitating 
austerity on the p;m of the Princes. Let me 
add that I have high regard for 
the courageous    Prime  Minister,  the lone 
liter of a gerat son of India,   the King 
ol' de of this country. 1 appeal to the 
Prime Minister of this great countrj to be 
compassionate and gracious and hold 
discussions with the Princes, not from :i 
position of strength, but from the seat of 
judgement and humility, and bring about 
ihe changes contemplated by consent in a 
truly Gandhian way, whether this august 
House passes the amendment or rejects it. 1 
hat honourable  course this august House, 

bj and large, would support, and ihe nation 
and the world would acclaim. Thank you. 

PROF.     RASHEEDUDDIN     
KHAN 

(Nominated)   :   Mr.   Chairman,  Sir,  while I 
stand .to support the Constitution (Twenty-
fourth)    Amendment Bill, I would like io 
pay a tribute to the    tremendous courage 
and political wisdom of the  Congress Party 
in taking a step in the direction of   fuller 
and  deeper realisation  of the content  of 
functioning    democracy    in    this    ancient 
land. Let us   keep in our mind the historical  
context and the    social  ethos of our own  
time.    This amendment  Bill    is part of a  
steady and ever-expanding constitutional 
and political movement for the stabilization 
of an egalitarian  polity and indeed a new 
political     culture of India. Lhope it is, 
however, only one   of  the  first steps 
towards the much more fundamental 
reforms that are needed in order to give 
substance to the slogan of socialism. Even 
as we arc striking hy law and in a peaceful 
and civilized manner at the obsolete 
remnants of a feudal hierarchy   and   feudal    
privileges   almost, to   quote   Prof.   Uma   
Shankar   Joshi, by l ighting a fourth battle 
of Panipat in the portals    of this 
Parliament, I hope we will also have the 
wisdom  and vision to fight other more 
important battles for eradicating inequities 
and crippling disabilities of our teeming 
millions. 

We ought to be informed, Sir. in all this 
endeavour of legislation, by the spirit of the 
Constitution enshrined firstly in the 
Preamble and more specifically in Parts III 
and VI. The Preamble speaks oi two funda-
mental, cardinal concepts. It speaks of the 
concept of justice, social, economic nnd 
political. It speaks of equality, particularly 
of status and of opportunity. This ou be the 
framework of our action, the determinants 
of our  legislation. 

What  is  tlie genesis  of this  problem? 
The    genesis of the covenants and agree- 
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ments arrived ; t begins in the lapse of the 
otherwise mi chicvous British doctrine of 
paramountcy. The doctrine of para-mountcy 
itself was an ambiguous doctrine. When the 
re reating imperial power was leaving 
India, an explicit announcement was made 
in l je Ind ian  Independence Act of 1947 
regardi g the political fortune or the 
provinces of Jritish India, but the fate of the 
500 and odd states was left in ambiguity by 
reco use to the concept of para-mountcy. The 
concept of paramountcy, I submit, was c' 
the most mischievous constructions in the 
entire corpus of British Constitutional Law. 
Paramountcy was paramount wa the reply 
of Lord Reading in a famous ce itroversj 
with the Nizam of Hyderabad. It ts 
reminiscent of the biblical injunction, whe I 
Lord God says, ''I am that 1 am". But he 
moot point is : does the lapse of | 
aramountcy tantamount to resurrection of 
fictional sovereignty or does the lapse of 
paramountcy tantamount to almost the 
development of a position in tern s of the 
personalities of the princely states analogous 
to the concept of no-man's 1 nd? It was 
argued in the other House th; t the lapse of 
paramountcy resulted in the authentication 
of the sovereignty of the pr ncely state, and 
therefore, vh."n the Dominion of India 
entered into I agreements and contracts, it 
was entering into agreements ind contracts 
with sovereign personalities. T terefore, it 
was suggested that it was a qi estion of 
international law. For purposes of debate 1 
would submit that even if it i^ a question of 
international law, the famous doctrine of 
rebus sic stantibus can b t and should be 
invoked. According to his famous doctrine 
when circumustances i hange and become 
materially different, wher, substantive 
modifications have taken plac: in the entire 
environment, then the agre ments, treaties 
and sanads also become ; loperative. But 
the hard fact is that tin question of Privy 
Purses is a question o: municipal law. 
Therefore, Article 291.    Article 362, 
Article 363 and 

Article 366 ought to be governed w i t h i n  
the interpretation of Article 13. Article 13 
is very clear when it says that all laws 
wh i c h  are repugnant to the spirit and 
letter n\ the fundamental rights arc. to that 
extent, null and void. I would submit that 
even when an agreement was arrived at and 
even when the compromise article were 
included in the constitutional law, it was 
more a political concession rather than a 
legal agreement. Further the point is twenty 
three years of time is a reasonably long 
span of time when these commitments 
were honoured. Particularly if we keep in 
mind the vast changes which are taking place 
in the world, particularly the vast changes 
which are taking place in the under-
developed countries of the world, and 
indeed in our country itself these twenty-
three years of this century appear almost 
equal to a hundred yeais of the  17th  or  the   
18th    century. 

The basic challenges facing India are 
the challenges of laying down firmly the 
foundations of an egalitarian democracy. I 
am surprised why on this issue a national 
consensus is not formed already. As a 
matter of fact, of the eight all-India parties 
recognised by the Election Commission, 
six parties in their official manifestoes 
have promised to the people at the lime of 
the fourth general elections that among the 
things which they would do is the abolition 
of Privy Purses. Should we, therefore, say 
that due to political tactics the same parties 
which have committed themselves to the 
people for the abolition of the Privy Purses 
are tod.y not supporting the move? 

It is time that abolition of Privy Purses 
would result in hardship to the Princes'. 
But speaking of hardships, what about the 
paupers? It should hardly lie in the mouth 
of the elected representatives of the people 
to support causes of the few at the expense 
of the many. They are the representatives 
of the people who are hungry. 
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[Prof. Rasheeduddin Khan.] the people 
who are illiterate, the people who for 
hundreds of years have suffered all types of 
hardships and unimaginable misery. But 
when it comes to the question of a certain 
small and affluent section of the people, 
these gentlemen, these representatives start 
speaking eloquently. It is strange. What 
about the promises made to the people at 
large? What about honouring those basic 
promises? What about the inarticulate 
agreement to bring welfare to the common-
man? What about our clear commitment 
that the people are the ultimata masters, 
whose prosperity is our duty? In this 
context all this talk of hardship of the 
Princes appears completely irrelevant. 

I would submit that constitutional laws 
and other laws are not abstract documents. 
Constitutional law remains valid in so far 
as it reflects the changing reality of society. 
Whenever constitutional law is incapable 
of reflecting the social reality outside in its 
operation, it becomes obsolete. 

In conclusion, I will say that what has 
been done ultimately is to exalt the progeny 
of the erstwhile feudal rulers to the dignity 
of becoming equal citizens of the Sovereign 
Democratic Republic of India. This ought 
to be recognized as a point of honour. This 
ought to be an occasion for rejoicing as we 
have struck at the roots of an obsolete 
principle and enabled tbe otherwise 
enlightened and able successors of the 
erstwhile and defunct Princes to become 
fullfledged members of a functioning 
parliamentary democracy. With these 
words, Sir, I very much commend the 
Amendment for the unanimous acceptance 
of the House. 

SHRl BIPIN PAL DAS (Assam) : 1 rise 
to extend my wholehearted support to this 
Bill. In fact, this Bill is too late. But 
although belated, I congratulate the Prime 
Minister and the Government for coming 
forward with this Bill  before  thi-. 

House. I also congratulate the other parties 
and individuals who supported this Bill in 
the  other  House. 

What has happened in the other House 
does only show that if the democratic forces, 
the progressive forces in this country can 
come together they can bring about radical 
social and economic changes in this country 
by means of this very parliamentary 
institution. I hope this House also will 
respond to the call of the times and do 
what  the  other  House  has  done. 

Tins measure, as some Members have 
said, is a very simple measure. It is not 
going to solve the basic problems of this 
country. Still J would like to say that this 
measure is a major and very significant step 
in the right direction. But 1 must say that 
this measure will lose all its social 
significance if the Government later on 
comes forward with any proposal to pay 
compensation. Compensation cannot be 
paid under any consideration   whatsoever. 

Now, some people have said that this 
proposal is all right. They support the 
abolition of privy purses and privileges of 
the Princes, but say that the manner in 
which this has been brought forward is not 
proper. I would like to know what other 
manner is there, ls this democratic manner 
improper? Js it improper for tie Government 
to come to Parliament, to consult 
Parliament, to have the sanction and 
approval of Parliament to take' this measure 
through ? If it is improper I do not know in 
a democracy what other method can be a 
proper method. Those people shout from 
the housetops "Save democracy, save 
India." Today I hear a new slogan in place 
of the slogan "Save democracy, save 
India." There is a new slogan now—"Save 
the purses and save the  Grand  Alliance". 

They have taken the name of Sardar 
Patel. We have great regard for Sardar 
Patel, He has done unique service to this 
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country by integrating all the Princely States 
into he Indian Union. But I would like to ask 
one question. Supposing any Prince had 
leaded not to sign that agreement, whal 
.vould Sardar Patel have done? I want to 1 
now. Did he not give enough demonstration 
of what he would have done as was done in 
the case of Hyderabad? Therefore, I would 
submit that it is not that the Princes had 
voluntarily agreed to sign that agreem ;nt. It 
was the circumstances which coinj tiled 
them to sign it. Even if Sardar Pate had not 
done anything, the people wou! 1 have taken 
care of ths situation. So th* Princes had no 
other choice altogether. 

Now, Sir. some Princes have said that it is 
not so nuch a question of privy purses or 
privilege for them: it is a questi . honour, it 
is a question of a thousand years of history. 
If it is not so much a question of purses, v, ly 
do they object to this Bill? Let the puries go. 
Let the privileges go. And if it is a question 
of honour, as my friend, Prof. 
Rasheeduddin, has said just now, ii is a i 
honourable position that we are giving tlem 
to-day through this Bill; they will be 
elevated to the same position as the com non 
citizens of this country, to enjoy th;: same 
democratic rights which the latter c ioy. And 
thousand years of history? Weil, let this 
episode of history go back to he pages of 
history and let us i ri'.'v history by passing 
this Bill. With these words, I commend this 
Bill to  the  Hoi 

SHRI M. N. KAUL (Nominated) : Mr. 
Chairman, i (r, I have listened to this full 
debate with great interest and instruction. 
But I feel t iat the issues that have been 
raised lie wi hin a narrow compass. I will 
nol go into the philosophical questions or 
the ethical questions or the political implica-
tions. I will come straight to the concrete 
issues that I ive been raised. Bv and large, 
the  wisdom  of the settlements  that  were 

made with the Princes has not been question-
ed. And I t h ink  it has also been conceded 
that at that time the scales were loaded by 
the British Government in favour of the 
Princes. I was the Secretary of the 
Constituent Assembly on the legislative side 
at that time and had an opportunity of 
watching at close quarters what was 
happening and came to know some of the 
behind-the-scene activities at that time. 
There were standstill agreements with the 
princes and settlements involving accession 
to India had to be made within a limited 
period, otherwise on lapsing of paramountcy 
they would have become independent and 
that would have led to turmoil. One day .1 
asked Sardar Patel in regard to Hyderabad, 
where the situation was getting very 
complicated, as to what will happen when 
the standstill agreement was to come to an 
end within a few months. He briefly observed, 
as he always did, that it \ be settled before 
that date. And it was settled before that date. 
The other settlements were by agreement. 
But it is equally-true that these settlements 
were political settlements and I knew that the 
Sardar did not budge an inch on the question 
of non-justiciability of these settlements. 
Article 363 should form part of the Consti-
tution. That was his view. It was also clear 
that nobody at that lime thought that these 
payments were in perpetuity. Of course we 
thought that they would last a long time and 
nobody knew how long. I have a clear 
impression that it was never thought that this 
would be in perpetuity. That is my 
impression of those tithes and I thought that 
I might share it with the House. 

If I sum up the debate, hardly anybody in 
this House has said that the privy purses and 
privileges should not go. What has been 
said is that the manner of doing it is wrong. 
Some have criticised the Constitutional 
procedure that has been adopted by the 
Government. Others have said that 
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[Shri M. N.Kaul.] this change should be 
brought about by agreement with the 
Princes. Now I ask those friends : Were nol 
the last three years long enough a period to 
come to an agreement? If the princes have 
failed to come to i cement within thai 
period, how long is the Government to 
wait? Government has already waited too 
long and I t h ink  they could not wait any 
longer . .. 

SHRI LOKANATH MISRA : Can I mil  
one question? 

MR.  CHAIRMAN   :   No  interruption. 

SHRI M. N. KAUL : So far as the question 
of compensation is concerned, the 
Government have made it clear that no 
question of compensation arises. The privi-
nd the privy purses have to go, but the 
Government, taking a considerate of ihe 
matter, has said that some transi t ional  
arrangements will be made. We have no 
concrete idea of the], transitional arrange-
ments. But they will be dealt with by Par-
liament when the time comes. 

Bar to interference by the courts, that is,   
art icle   363,   should   remain. 

There is objection to the manner. What is 
this manner that is being talked about? 
Now, let us see exactly what the Govern-
ment has done. Shri Rajagopalachari has 
stated that ihe Government is doing with 
collateral protection embodied in ihe 
Constitution. Let us understand clearly. It is 
a Bill which says that Articles 291, 362 and 
the definition of Ruler will be   omitted.   
Now. . . . 

SHRI  SUNDAR  SINGH   BHANDARI 
iban)  : Docs it mean that you can 
away . . . 

MR. CHAIRMAN : No, do nol inter-
rupt. 

SHRI M. N. KAUL : I wiH complete my 
thoughts. I cannot condense ten sentences  
in  one. 

Now, what is the implication of the 
omission of Article 291? Its omission 
means that the privy purses are not charged 
on the Consolidated Fund and secondly, 
they will not be free of taxes. That is to 
say. these two assurances were embodied 
in the Constitution, and were given a consti 
tutional guarantee—a guarantee was given 
in the Constitution that they will be free 
of taxes and they will be charged on the 
Consolidated Fund. Omission ef Art icle 
291 means that that protection vanishes.  
Now, so far as the privileges and the digni 
ties are concerned, there was a direction 
in Article 362 of the Constitution io the 
Legislature and the Fxecutive, that is to 
they should honour the commitments that 
had been made to the Princes under the 
settlements with them. And then, a 
definition 
had been provided of the word 'Ruler'. 
What is the net effect? The net effect is 
that what you may call the collateral protec 
tions have been done'away with in the Bill. 
Please be quite clear. When this Bill c 
into force on the 14th October 1970. 
happens is that these provisions do not 
remain. Before that the Government has 
to take aclion in the executive sphere to 
"abolish" the privy purses. The practical 
abolition of the privy purses will be by 
Presidential action that will be taken, that 
is to say. each individual Ruler, by a Presi 
dential order, will cease to be a Ruler. 
That will be the position according to my 
reading—1 do not know what the Govern 
ment will do. Now. on the passage of this 
Bill, the Government is armed with parlia 
mentary authority, The> can take executive 
aclion even without parliamentary action. 
Here they first propose in this Bill to omit 
ihe collateral protection and then bi 
the  Act  comes  into   Fo can   
take 
action in the executive sphere wh i c h  
must n in the executive sphere, because 
that responsibility is east on ihe President 
on the advice of the Government of the 
day,   I nal step, therefore, is that you have 
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got to de-i (cognise the Rulers and once you 
de-reco ;nise the Rulers, the agreements 
being with lie Rulers. A, B, C, D and the 
whole serie . not being the Rulers cannot 
draw ihe p Ivj purses and enjoy the Privi-
leges. 

MR. CHAIRMAN : Please wind up now. 
SHRI M. N. KAUL : 1 have got one 

minute  mo c. 
MR. C\\ MRMAN  : No, I have noted. 
SHRI I )KANATH MISRA : What 

would you feel if we withdraw your pen-
sion? 

MR. CHAIRMAN : You have taken 9  
minutes.  Be quick. 

SHRI M N. KAUL : I will sum up that 
the manner that has been adopted by the 
Govern nent is appropriate and there are 
further steps io be taken regarding the de-
reco nition of the rulers and these taken. 

 12 NOON 

"Where   ol'  privy   purses  to ex-rulers of .he 
Indian States forms one of ihe covenai s or 
provisions of the instruments of i >erger 
formally entered into between the e rulers 
and the Governmen! of India an I is further 
guaranteed by the Constitution ihe National 
Executive of the Bhartiya Kranti Dal is 
opposed io ihe abolitio i of these purses. 
According to Sardar latel himself "the privy 
purse settlements ' ere in ihe nature of 
considera- 

lion for the surrender by the rulers of all 
their ruling power-, and also for the disso-
lution of ihe Slates as separate units." 
Therefore, even if the guarantee given in the 
Constitution in regard to payment of these 
purses be not enforcible in a Court of Law, 
their abolition or repudiation would amount 
to a breach of faith on the part of the 
Government of India and shake confidence 
.of the people in Government assurances  
solemenly   given." 
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SHRI SRIMAN PRAFULLA GOSWAMI 
(Assam) : Mr. Chairman, Sir, I am very 
happy to support this Bill. This has been 
disturbing our mind for a long time. It took 
three long years. Three years ago 
negotiations began and as somebody said the 
negotiations went on and on. I consider that 
there cannot be a better and greater grace 
than that shown by the Prime Minister. Not 
only our Prime Minister, but also the 
previous Home Minister, Mr. Chavan, 
negotiated with the Princes. But it is a matter 
of great regret that the princes did. not accept 
even the basic position that privy purses and 
privileges should be abolished. Even then 
our Prime Minister was going on negotiating 
and negotiating. There cannot be any more 
patience than this. Now, coming to the point 
let tne tell frankly that we have no sympathy 
or respect for the outmoded, feudalistic 
remains created by British imperialism. The 
princes were the protected feudal satellites of 
the British imperialists. When we have got 
independence, when we have accepted 
democratic socialism, these privileges and 
privy purses are inconsistent and have no 
meaning at all. 1 can understand Rajas and 
Maharajas appearing in theatres and dramas 
in their feudalistic dresses, but I cannot 
tolerate these extraordinary privileges to 
continue even today in such a changed order 
of society. The Rajas and Maharajas exist 
because of these extraordinary privileges 
even when there are no States. Even during 
the days of British imperialism the native 
States were not independent. They were 
subservient. They were the satellites of the 
British who not only interfered in their 
internal affairs but controlled them. Some 
Rajas and Maharajas who did not like to 
obey the British order had to pay heavily for 
tliat, even some of them were executed. The 
remaining Rajas and Maharajas were all 
along subservient right from the days of the 
East India Company to the last days ol" the 
British. When the British imperia l ism 
ended, we thought  that all  these 
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[Shri Sriman Prafulla Goswami.] 
Rajas and Maharajas would also be ended, 
but somehow they remain. With all respect 
to Sardar Patel,. I must say when the 
agreement was made, at that time many 
of us were not happy. Some of us even 
questioned about retaining the princes 
with extraordinary privileges and privy 
purses. But we were told that in the course 
of time these, can be changed. Some 
parties and many people were against 
such privileges from the time of agreement 
end this issue we had to fece in the elec 
tions. . 

I welcome the abolition of these two 
articles 291 and 362 of the Constitution and 
this should be gracefully accepted. Now, 
Sir, one point, when in such a long time ihe 
Princes did not respond, or agreed to the 
abolition of their extra privileges, I think 
there is no course left for any further 
negotiation with them. I hope our Prime 
Minister will no more negotiate with them 
about the interim arrangement. Whatever 
interim arrangement is to be made should be 
placed before Parliament and it should be 
decided by Parliament. I must say that 
propaganda was going on for the last one 
year by interested parties. Even some of the 
"Syndicate Congressmen" used to put 
questions to us which created a suspicion 
that the Prime Minister would not dare to 
bring forward the Bill for the abolition of 
privy purses, because some of the Princes 
were with her. She will demonstrate today 
whether she loses her power or not, she has 
brought the legislation with the purpose to 
abolish the privy purses and privileges of the 
Princes. She has come forward with the Bill. 
It is for us to use this occasion to fulfil the 
aspirations of the people and to implement 
our decision in the House. If we understand 
the meaning of democratic socialism, to 
which we are wedded and to which even our 
Parliament is committed, I do not think with 
many others in this house that the Rajas and 
Maharajas  showed any spirit  of sacrifice 

when they signed the agreement, they gained 
so many extraordinary privileges along with 
privy purses that it was only for self-interest 
to maintain feudalistic privileges and huge 
privy purses. I can understand the Jan Sangh 
and the Swatantra Party opposing it. Their 
philosophy is to oppose such reforms which 
want to abolish any form of feudalism but I 
cannot understand the logic behind the 
opposition by the Syndicate Congress. Even 
Mr. Morarji Desai, when he was in the 
undivided Congress, not only agreed to the 
abolition of privy purses and privileges but 
he negotiated with the Princes to carry out 
the policy. It is regrettable that when he is 
out now, he wants to oppose the measure to 
which he and others as Congressmen were 
committed. Today circumstances have 
changed very much, modern age can not 
accept or support the feudalistic relics to 
remain. The princely privileges are 
incompatible with the democratic concept of 
society. What is the guarantee about those 
privy purses and privileges when they were 
not incorporated in the fundamental rights? 
If these are fundamental rights, then they 
should have been incorporated in the Third 
Chapter on Fundamental Rights of the 
Constitution. Sardar Patel knew that these 
were not going to remain for ever and that, 
is why such extra privileges were kept aside 
from the fundamental rights. There can not 
be any claim that these clauses would 
remain for ever and that Parliament would 
never change them. Sir, Parliament is 
supreme, it can amend our Constitution. The 
two clauses about which we are concerned 
can be abolished by two-thirds majority 
according to the Constitution. Too much 
leniency has been shown by the Prime 
Minister for such a long time in the 
negotiations with the Princes. If the Princes 
had agreed to this one year before, then 
probably the Princes would have got praise 
from our Prime Minister. She would have 
praised thj Princes  as Sardar  Patel   praised  
them.    I 
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do not have iny liking for the Princes but I 
do not like- to abuse the Princes. They are 
decaying in the process of our social 
transformatic l. I have not read any books 
about Priiwe or Maharajas because I do not 
care to <ead the outmoded feudalistic history 
and I do not relish all the stories of their vi 
xs and degradation. These Maharajas a id 
Rajas may exist in plays and dramas >ut 
they should not exist any more in oi r 
democratic societies. Let them exist a ong 
with other citizens with equal rights and 
privileges. What right, legal or mor; I, the 
princes have to go on getting privy purses, 
unearned money for so many y ars ? When 
there are no independent States, Rajas are 
going about in cars havint special numbers 
with separate Flag of thei own and they have 
got all other extrao dinary privileges. They 
are protected frc n common laws for 
citizens' with extraoi linary rights and 
privileges. Even now th-; so-called Rajas are 
exempted from the Arms Act. There are 
more extraordinary privileges. They need 
not pay tax. Their properties and privy 
purses are exempt i rom taxes. They can not 
be prosecuted \ ithout the permission of the 
Union Govt rnment. So many other ex-
traordinary privileges exist for them. Can 
we allow th se strange customs of feudalism 
to pre^ ail in our Society ? No, we can not. 

So I wh( leheartedly support this Bill. Let 
the peo >le see and judge whether we are 
sincere n implementing our commitment or 
ne t. I consider that it is one step toward' 
socialism, although this measure itself 15 
not Socialism. People will know in 1 >72 
and remember how the Syndicate Congress 
betrayed their own commitmen: 

SHRI T. CHENGALVAROYAN (Tamil 
Nadu) : Mr Chairman, I feel considerably 
embarrassec to participate in the debate on 
this  Bill.    Tiy embarrassment  is not  due 

to lack of conviction or commitment either 
on my part or on the part of the party to 
which I have the honour and the privilege to 
belong. In fact, Sir, if I can just recall to this 
august House, it was on the platform of the 
Indian National Congress that we decided 
about the ten tenets for the political 
dynamism of the new Congress work and 
appeal to the masses of our country. In that 
great upheaval of political dynamism on the 
part of the Congress, my great leader, Shri 
Kamaraj, and the evangelical endeavour of 
my beloved comrade, Mr. Mohan Dharia, 
were responsible for the adoption and the 
assimilation of the ten tenets of the new 
programme for the Congress. At that time, 
Mr. Chair- • man, we knew and knew to our 
great distress and dismay that the Gods at 
Olympus, nay the Goddesses at Olympus, 
were rather cynical about the advisability of 
launching upon this great programme. 
Therefore, Mr. Chairman, I wish to submit 
with very great respect and with equal force 
and strength that we on this side do not lag 
behind anybody in the matter of our adoption 
of, and our dedication to, this grand idea of 
the abolition of the privy purses. 

We know, Mr. Chairman, of the great 
change that has taken place in this country, 
changes in our political outlook, changes in 
our social values, changes in our economic 
direction and even changes in ethical values, 
that it does not require even an elementary 
school lesson about our keeping abreast and 
attuned with the new changes that are now 
taking place in this country. But my regret, 
Mr. Chairman, is whether at all this Bill 
serves that purpose. May I have your leave 
and the indulgence of this House for a very 
few minutes if I just examine what is the 
content and the compass of this amendment 
Bill ? 

This Amendment Bill, Mr. Chairman, as 
you know very well, is an amendment by 
way of repeal of the three articles of the 
Constitution.   I   would  be  very  pleased, 
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[Shri T. Chengalvaroyan.] and it 
requires no unseasonable importunity on 
my part when I say that this question of the 
abolition of the privy purses   is nowhere to 
be found in this Amendment Bill. 

May I just, take, with your leave, Mr. 
Chairman, the first clause which repeals 
article 291 ? Article 291 merely states that 
the question of the amount payable under 
the covenant or agreement entered into 
with the Rulers would be only payable out 
of the Consolidated Fund and would be 
free of tax. I realise, Mr. Chairman, in the 
great endeavour of the abolition of the 
Privy purses, the repeal of article 291 
becomes absolutely necessary. But if we 
just examine the other article which is now 
sought to be repealed, namely, article 362, 
I must express my very profound dis-
appointment on the soundness of the legal 
advice which the Government got in regard 
to Ihe removal of article 362. In fact, Mr. 
Chairman, I am sure you will agree with 
me when I say—and Mr. Kaul has given 
some indication in his speech—that the 
repeal of article 362 will become rather 
unnecessary if we understand the consti-
tutional scope of article 362. In my res-
pectful submission. Mr. Chairman, it is 
article 362 that gives constitutional com-
petency for Parliament to enact law in 
regard to the privileges and rights even 
with regard to the payment of Privy purses. 
Perhaps, the Government must have been 
rather nervous in regard to the expression 
found in article 362 that due regard shall be 
had to article 291. 

You know, Mr. Chairman—and I have 
read your brilliant argument in many cases 
before the Supreme Court beginning from 
the Parlakimidi case—the expression "due 
regard" appearing in any statute does not 
mean a binding force upon the 
considerations and the provisions. If the 
Government had got moral courage it could 
have very well acted tinder the provisions 
of article 362 itself in abolishing the privy 
purses by an executive fiat.   I do not 
know, 

Mr. Chairman, why recourse should be 
taken to this cumbersome process and to 
this prolonged agony that a Constitution 
Amendment Bill requires to yo into this 
question 

Here, Mr. Chairman, Sir, I beg your 
pardon and the indulgence of this Home if I 
were to state that there is something 
political behind the whole Amendment Bill. 
If there had been an honest conviction about 
the abolition of the privy purses, I should 
have expected wilh great respect that our 
gical Prime Minister should have issued a 
fiat and it would run right through the entire 
country and we would have cried hallelujah 
io that step. 

Mr. Chairman, may I have just one 
submission wilh regard to this ? Article 362 
is now repealed. Now the question that 
remains is whether under the provisions of 
article 363 the question of justiciability is 
still maintained. ] am not very much 
perturbed about the justiciability of ihe 
action which proposes to abolish the privy 
purses. One thing I am not able to reconcile. 
That is the doctrine of equality on the one 
hand and the non-justiciability of the 
provisions in article 363. 

My esteemed friend, Mr. Dharia, quoted 
the preamble and said that we have declared 
equality among all citizens. 1 say amen to 
that word, and to the speech of my friend, 
Mr. Dharia. But may I not plead with hirn 
and plead with this House thai the same 
doctrine of equality and the same tenet of 
equality must be available when you 
denigrate and degrade the Princes to the 
ordinary level of a citizen ? 

SHRl K. CHANDRASEKHARAN 
(Kerala) : Now, Sir, the real thing has come 
out Up till now we never knew where he 
had stood. 

SHRI M. M. DHARIA (Maharashtra) : 
Sir, the House should not forget that my 
colleague is a very nice advocate. 
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SHRIMATI       YASHODA       REDDY  
(Andhra   Pracksh):So  arc you  supposed to 
be. 

SHRf T. CHENGALVAROYAN : Mr. 
Chairman my submission is this, that the 
doctrine cf equality enshrined in our 
Constitution i ius t  not be denied by this 
step. 

MR. CHAH: MAN : You must finish now. 
SHRI      T.      CHENGALVAROYAN 

One word m;>re and I have done. Mr. : 
Chairman, 1 nust state very clearly and 
categorically tliat we on this side of the 
House do nol oppose this Bill, but object to 
this Bill, an 1 our objection is based upon the 
ground th it the question of allowance, the 
formula i f allowance and the scheme of 
allowance ire not known to the Parliament. I 
knov that they will come in a short time. 

MR. CHAIRMAN : You must wind up 
now. 

SHRI   T.    CHENGALVAROYAN   :   I 
ara concludi ig. {Interruptions) May I 
conclude, M: Chairman, by saying that 
when reason is fatigued, argument is ex-
hausted, obd racy may not persist. 
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SHRI. S. G. SARDESA1 (Maharashtra) : 
Mr. Chairman, Sir, I want to be brief and in 
any case 1 wil! lake less than five minutes. 

As I was listening to the speeches of some 
of my friends on the right yesterday, I was 
wondering whetiier we are in the twentieth 
century or in the sixteenth or the seventeenth 
century. The point which was stressed most, 
as far asT could make out, was the question 
of the sanctity of cove- nants and what  they 
call,  the democratic process. 
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I would like to "emind them and I think it is 
necessary foi us to remind ourselves, because   
whenevei    the   question   of   the 
democratic proce-s is raised, most of us have 
in mind wl at happened in Western Europe.   
At  a certain  stage of development of the 
democratic process in England, King Charles  
I v as beheaded; at a certain stage  of develop 
nent  of the democratic process in Franc, 
Louis XVI had to be beheaded; in Russia, 
Nicholas had to be beheaded;  and,   in  
America, the development of the demo ;ratic 
process started with the   rebellion   asainst   
George     III   and Washington   nev r   gave   
him   any   privy purse, if my knov ledge of 
history is correct. In Germany   it    ed   to 
the panicky flight of Kaiser Wilheli L    In 
Austria it led to the end of the last scion of 
the Holy Roman Empire.   You   t ilk   of   
democracy,   you talk  of history.   Are  these 
not facts  of history ?   This    is    how    
democracy   has grown all over t le world.   I 
am speaking with anger but s •> that 1 may 
not be misunderstood I want to say that we 
do not want to do all iiese things in India 
and I say it with all : ulhority on behalf of 
my Party.    We do l >t want to do these 
things. We are striving to evolve a more 
peaceful process for changing the ancient 
and rotten aspects of our I ociety.   This is 
our effort but whether we succeed in 
peaceful transition depends no   on our ideas 
not on what we want but on whether the 
forces of reaction show any signs of change.   
If they do  not,  what   awaits  India  is  a  
violent revolution for   vhich we will not be 
responsible but thi se who oppose any 
change will be responsible    I do not want to 
say more and I do hope the press tomorrow, 
when they repoi: my brief speech, will report 
precisely what I  have said.    But as 1 said, 
this is history.   This is what has happened all 
over the world and I will only end by one 
single sentence.   The Princes in India should 
be thanljful that they are losing only their  
Purses and their privileges and  not their 
heads.   Thank you. 
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MR. CHAIR VIAN : Dr. Antani. If you 
will take only ; *o minutes, you can speak. 
Otherwise, we will adjourn and meet at two 
o'clock. 

SHRI S. N. MISHRA : What is the 
scheme now ? 

MR. CHAH MAN : We adjourn at one 
o'clock and we meet at two o'clock. 

SHRI S. N. MISHRA : What do we do at 
two o'clock ? 

MR. CHAIRMAN : From 2 to 3 the 
debate goes on and there are a number of 
speakers. Exactly at 3 P.M. the Prime 
Minister will j.peak. I informed you this 
morning. 

DR. B. N. vNTANI : Mr. Chairman, I 
thank you vc y much for giving me two 

minutes. At least I am lucky that I got some 
time, I shall be very brief. I have listened to 
the debates in both Houses. As the previous 
speaker said that he is the ' last Ruler to 
speak, I am the last Chief Minister of a State 
to speak now. 

SHRJ ARJUN ARORA : You may still 
be the Chief Minister of Gujarat. 

DR. B. N. ANTANI : Now, do not 
exercise your brain here. 

SHRl ARJUN ARORA : 1 will support 
you. 

DR. B. N. ANTANI : But, I am, Sir, 
something else. I was also the President of 
the States Peoples Conference and I 
ultimately became the Chief Minister of a 
State. Now, with all these in mind I have 
been seeing all the arguments, the pros and 
cons, on this Bill. They do not appeal to me. 
One thing only appeals to me. The Prime 
Minister, evolving as she is as a brave and 
bold Prime Minister in history, is being 
misdirected and misguided and she is not 
taking caution, which is very necessary in   
taking such a serious step. 

Now, as there are only two minutes-Sir, 
you are a lawyer and I am also a lawyer and 
what can we do in two minutes—I will only 
say this. Madam Prime Minister compared 
Morarji Bhai with Bhishma Pitamaha. I 
think she committed a mistake. Morarji Bhai 
is happily married and is the father of a 
good family. So, he should, not be 
compared with Bhishma Pitamaha. As an old 
man, as a very serious admirer of Madam 
Prime Minister I request her to search her 
heart and beware of the Shakunis in her 
camp. 
1 P.M. 

Having done that—how many minuics 
there are 1 do not know. But I want this 
thing to go on record. Reading the history as 
I have done, writing the history which I 
have done, the history that they are writing 
today is—as the previous speaker said in 
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[Dr. B. N. Antani.] his enthusiasm, "Ah, 
they should be thankful that they are losing 
their purses and they are not losing their 
heads." Where were all of you in the years at 
that time, if you had the tongue in your 
mouth to speak these words  in   those  days 
?   Sir,   I   remember the words of a great 
Prime Minister of England,   Robert   
Walpole.   This  sort  of enthusiasm on the 
part of a socialist and a  new  socialist  and  
the alliance  of my j friend, Shri Bhupesh 
Gupta, on this issue, I have been watching 
all these things, and I have been amused.   
But I tell you this thing.   Robert   Walpole   
said :   When   a war is on the wa)', when a 
certain Bill is passed i n  the House of 
Commons, they are ringing the bells today; 
they will be wringing   the   hands   
tomorrow.   This   is my  voice.   This  is  
unfair.   This  step  is most unethical and 
unwarranted and unjust.   They could  have  
waited  for some time.   What we all plead 
for is that sort of caution.   That caution is 
not being taken. Somebody  said  that  the  
political  parties like   the   Swatantra   Party   
are   politically exploiting this.   "The 
Swatantra Party, a party of reactionaries, 
hai, hoi. hai, a party of free enterprise, hai, 
hai, hai".   It is all right.   But   we   are   
consistent.    He   who laughs last laughs 
best.    Let us not forget it. 

MR. CHAIRMAN : The House stands 
adjourned till 2 P.M. 

The House then adjourned for 
lunch at two minutes past one of 
the clock. 

The House reassembled after lunch at 
two of the clock, MR. CHAIRMAN in the 
Chair. 

MR. CHAIRMAN : Mr. Banka Behary 
Das. 

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Just one point before Mr. Banka 
Behary   Das   starts   his   speech.   It   
was 

decided that the voting would take place at 
3 o'clock. Three hon. Members who were 
coming by plane from Calcutta have 
reached now. 

SHRIMATI YASHODA REDDY: The 
Bihar plane has to come. 

SHRI AKBAR ALI KHAN : All irrele-
vant. 

SHRI BHUPESH GUPTA: Mr. Morarji's 
astrologer has said that it should not take 
place before 3 o"clock. 

SHRIMATI    YASHODA    REDDY    : 
Prime Minister's astrologer has sdd that. 
SHRI   S. D. M1SRA (Uttar Pradesh) : Shri 
Bhupesh Cupta is the ! rime Minister's 
astrologer. 

SHRI BANKA BEHARY DAS (Orissa) : 
Mr Chairman, Sir . . . 

SHRI AKBAR ALI KHAN : Mr. 
Chairman, Sir, for your kind notice, he is 
the hon, Member who brought forward the 
Resolution. 

SHRI S. D. N 1SRA : Mr. Akbar Ali 
Khan always behaves as if he is in the 
Chair. 

SHRI   MULKA   GOVINDA   REDDY 
(V ysore) : Actually, on  that day  he had 
presided. 

SHRI BANKA BEHARY DAS : h r. 
Chairman, [ am most happy that I have 
been able at last to participate in this 
debate. I would have been most unhappy if 
I had not been able to reach here to give 
my vote to give a lasting blow to the citade 
of reaction in this country. I may remind 
my friends here that I did not take advantage 
of any plane service because all the pianes 
from the eastern region were cancelled. 
Even I could not take advantage of the 
train service because Howrah station has 
been paralysed. Therefore, I had to rush up 
to a rikshawalla who brought me from 
Kharagpur    And if anybody can be my 
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comrade in bre; king this citadel of reaction 
n this country it can be a rikshawalla and 
not the owner of the cars or the planes. 

Mr. Chairm JI, Sir, 1 was really asto-
nished about t) e behaviour of some parties 
to this Bill whei 1 was in Orissa organising 
land movemei t against the Princes who are 
here to d feat this Bill. I got news about the 
Io | Sabha debate and also the voting figure, 
tnd really I was astonished at the behavk jr 
of Congress organisation und the Jan S.' ngh 
I do not bother about the Swatantra Party 
for voting against this Bill. I v\ fat io remind 
those friends that on December 19, when 
this Resolution was moved by me, 1 got the 
support of the Jan Sa lgh and the Swatantra 
also. 

sn7 3# «rrr inr *p ^m g i 
SHRI BATVKA BEHARY DAS : I am 

going to say »l at. I was really astonished... 

SHRl PIT,%MBER DAS : Now I find 
that we are at a disadvantage by your 
absence yest-,rday. We had taken up that 
point yes erday and had explained why in 
spite of yo ir Resolution we are going to 
oppose it. 

SHRl BA>> KA BEHARY DAS : I know 
what is the situation of my Jan Sangh 
friends and r y Swatantra friends. It is not a 
new thing They spoke in the other House 
and th :y have spoken in this House, and I 
have at least read from the papers, if not the 
en ire debate. 

Mr. Chair nan, Sir, 1 know that they 
might be anx ous about certain other things. 
They might be anxious about the procedure 
of terminatio i of these privy purses and the 
privileges of the Rulers. But that is a 
question of i rocedure while this is a ques-
tion of print pie. Are you supporting this 
measure as far as the principle is concerned? 
I am not wit i Mrs. Gandhi or the Congress 
Party as far as the procedure is concerned. 
That day wl en this resolution was passed 

in this House, we gave a warning to the 
ruling Congress Party and also the Prime 
Minister that we were not in favour of 
giving any compensation to the Rulers. We 
know that the question of privy purse and 
privileges is not a question of properly right. 
Nobody can claim that this is a property 
right. I want to remind my friends that all 
those Rulers who fought before the 
Committee which went into the question of 
integration of States revenue into the Indian 
Union revenue, took one stand. I want to 
remind the ruling party here of this stand; I 
am not bothered about the others because I 
know the motive behind their opposition to 
this Bill. When this question came up before 
the committee on integration of revenue, all 
the Rulers said that this was a political 
pension for them. They said, let us not get 
this pension from the state Governments; let 
us get this pension from the Government ol 
India. So even at that time, they never 
fought that it was a fundamental right. They 
never fought that this was a question of 
property. They only fought so that the privy 
purse could be ensured for them for a longer 
period and they could get this political 
pension from the Government of India. So I 
may remind my friends here that at no stage 
up till now the Princes had taken the position 
that it was a property right. If that is the 
position of the Rulers, I do not understand 
why the Government of India is so much 
bothered about them to give them 
compensation or terminal benefits. 

SHRI AK.BAR ALI KHAN : Humani-
tarian grounds. 

SHRl BANKA BEHARY DAS : If the 
Government of India wants to go by 
humanitarian grounds, let them tackle the 
question of the slum dwellers; h t them tackle 
the question of unemployment in this 
country; let them tackle the problems of so 
many poor people who do not get even one 
square meal continuously for a 
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[Shri Banka Behary Das] week. If there 
is any humanity left in them, if they want to 
look at things from a humanitarian point of 
view, let them think of these people, not the 
Rulers who are getting this price from the 
Government of India for their treachery to 
the nation, who are getting this price only 
because they were there with the British 
Government to support it and to subvert the 
State people's movement and suppress the 
nationalist movement. . 

SHRI SUNDAR SINGH BHANDARI : 
The Communists were also there with the 
British Government. 

SHRI BANKA BEHARY DAS : When I 
was a student, I was connected with the 
States people's movement in Orissa. You 
know Orissa had 26 Princely States and one-
third of the area of Orissa belonged to the 
Princely States. And when there was the 
great liberation movement in the States, all 
the Rulers—I do not want to name them, 
because their sons and daughters have 
become Members of the other House— came 
and fell flat before Sardar Patel and said 
they wanted to be rescued... 

SHRI S. S. MARISWAMY |(Tamil 
Nadu) : How did they go to the other House  

SHRl BANKA BEHARY DAS : They 
wanted to be liberated from the clutches of 
the people, not from the clutches of the 
British Government or of their political 
agents at whose door they were knocking 
every day and every night. And Sardar Patel 
suggested the way by which they could be 
liberated, and that was the process by which 
the integration took place. So, let us not talk 
of any spirit of nationalism or any spirit of 
intergration that motivated these Rulers. So, 
Mr. Chairman. I was saying that this was the 
price which was given for their treachery to 
the nation, and that treachery should be put 
an end to. I would rather plead with them 
that if they want to be liberated even now. 

then they should forgo these privy purses 
and privileges. Only thus they can be 
liberated and become free men of this coun-
try, talk as free men and bargain as free men. 
As long as they have these privy purses and 
privileges, they cannot be liberated. I want to 
liberate these Rulers from this political 
pension. I want these Rulers to be liberated 
from the privileges they have been enjoying 
because of the weakness of the Government 
of India. So, if they have any sense of 
honour—because they talk of their honour 
too often—I am prepared to give them 
honour. I will say that all the former rulers in 
this country should live with honour. But 
how can they live with honour if they go 
every moment to the Government of India 
with bended knees ? If^they want to be 
liberated, if they want to have honour and if 
they know what honour means in this 
country, if they want to live as other free 
citizens in this country, then I would first of 
all say that they should forgo these Privy 
purses, these Privy purses should be abolished 
immediately if they want to be free citizens 
of this democracy. I was, therefore, really 
astonished when my friends of the Cong(O) 
and the Jan Sangh wanted to defeat this 
measure. I want to remind them that they 
themselves voted on the Resolution of 
December 19th anu if today they oppose this 
measure, I should say that they are going to 
pass a no-confidence motion against 
themselves, not against this Bill. It is a clear 
indication of it. You can embarrass Mrs. 
Indira Gandhi for so many things. You can 
embarrass her and defeat her Government 
because it fails to tackle the unemployment 
problem. You can defeat this Government 
since it is not prepared to protect the 
integrity of this country. But you should not 
embarrass this Government to defeat this 
Bill. If you do that, you are going to pass a 
no-confidence motion against yourself. That 
is why I appeal to you—I will  be with you  
if you are very 
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sincere on the question of compensation, all 
our party Mer iters will be with you— let us 
join and < efeat the Government on that... 

SHRI S.N. MISHRA : You are not going 
to be of a ly use to us at all on that also. 

MR. CHAIR vlAN : Mr. Das, please 
finish your speec l now. 

SHRI KRISI (AN KANT (Haryana) : Sir, 
he should be allowed to speak for some more 
time. 

MR. CHAIRMAN : No, no. 

SHRI BANKA BEHARY DAS : I agree 
with my horn urable friend that all that 
glitters is not i old. I agree with my friend 
on that. But 1 want to tell him that I am not 
going to vote with the Prime Minister then. 
That is why I am appealing to Mr. Rajnarain 
and I am stressing this point that till the last 
breath of my life I wiH say that no 
compensauon should be given to the Princes 
because not only will that be immoral, but it 
is not also a property right of the Princes to 
claim. If ever the Prime Minister com«fe with 
a measure for compensation, I .'ill oppose 
that measure and I will be with Mr. 
Rajnarain on that issue. 

 
MR.   CHAIRMAN   :   Mr.   Das,   you 

please continue your speech. 

SHRI M. M. DHARIA : Mr. Chairman, 
Sir, let Mr. Rajnarain not confuse Uhe 
issue. This Bill has been passed by the Lok 
Sabha and it should be passed as it is by the 
Rajya Sabha. Otherwise he will be creating 
furt' er confusion. He' should not connect    
it with these things. 

 

 

Let the 
Prime Minister come and declare that she is 
not going to give compensation.  Let her 

I will have my say. 
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SHRI BANKA BEHARY DAS : Mr. 
Chairman, Sir, I was going io reply to him 
but Mr. Dharia has already replied to hirn. 
Because of the other implications of this Bill 
at this hour, we cannot completely shut our 
eyes to this. Even to improve this • Bill I am 
one with Mr. Rajnarain. I am prepared, if he 
can give a word here that all those Members 
are going to support us on this question of 
compensation, and are in favour of his 
amendment. But can Mr. Mishra assure us, 
can all the Independent Members assure us ? 

SOME HON.  MEMBERS  : Yes. 

SHRl BANKA BEHARY DAS : Let there 
be some kind of an assurance here by all the 
political parties that they will support this 
no-compensation idea. When Mrs. Gandhi 
comes with the measure, we will all together 
defeat this measure, but let them come 
forward. As long as they are not prepared to 
give this assurance, I am not going to fall a 
prey to the Grand Alliance idea. 

SHRI    M.    S.    GURUPADASWAMY 
(Mysore) : Sir, may 1 say a word? 

MR. CHAIRMAN : Mr. Das, your time is 
over. There are others. 

SHRI  BANKA  BEHARY  DAS   :  Sir, 
unless  you   protect   me  from   interference 

you wiH have to allow me more time. 1 will 
finish within two minutes, 1 can a you. Sir, 
that is why I am going to tell that there is a 
crisis in all those parties who are going to 
oppose this measure. 1 saw in today's press, 
in the Times of India of Ahmedabad, that 
already most of the prominent members of 
the Gujarat Congress have tabled a motion 
that whatever has been done by Mr. Morarji 
Desai for opposing this Bill should be 
condemned in the Gujarat Congress also. 

SHRI BHUPESH GUPTA : Sir, as far as 
our own position is concerneci, we are 
opposed to compensation. But I cannot enter 
into negotiations with those people who 
have opposed even the abolition. Let Mr. 
Rajnarain negotiate with them. Let them 
talk. Let them ask for abolition and also  no  
compensation. 

SHRI   M.   S.   GURUPADASWAMY   : 
May I say one thing? He has raised a very 
important issue. Let me clinch the issue. We 
are committed to the policy of abolition of 
privy purses .. . 

SHRI M. M. DHARIA : Without com-
pensation? 

SHRI M. S. GURUPADASWAMY : Yes, 
I am going to say that... 

SHRI  M.   M.  DHARIA   :   Is  it  your 
individual view or the view of the party? 

SHRI  M.  S.  GURUPADASWAMY   : 
Let me clinch  the issue .. . 

(Interruptions) 
SHRI BHUPESH GUPTA : This is the 

consideration stage. When the next stage 
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comes, will you a 1 vote for Shri Rajnarain's 
amendment? As far as  I am... 

SHRI M. S. GURUPADASWAMY : 
May I clinch th. issue? 1 want to go on 
record on behalf of my party . . . 

SHRI BHUPESH GUPTA : As far as we 
are concerned, we shall certainly vote for the 
amendm -ni, if it is pressed. But manoeuvring 
we shall not do. Now we are discussing t ie 
consideration motion. Shri Rainarain h, s 
asked for an alternative Bill. He is going to 
move an amendment and when that ; 
mendment comes up are you prepared to 
support it? 

SHRI M. S. GURUPADASWAMY : 1 
think he cxpt :ts an answer from us. Sir, he 
is asking for our reaction to the amendment. 
1 vvc ild like to clinch the issue here and now. 
would like to commit my parly that il the 
form of the Bill is changed . . . 

SHRI BHUPLSH GUPTA : What form? 

SHRI M. S. GURUPADASWAMY : I 
am explaining my stand. I would like to go 
on record i iat my party will support ihe 
abolition of t ie privy purses and at the same 
time we sha 1 also support the concept of no 
compen-ation. .. (Interruptions). Let them 
prove o be socialists. I do not want 
compensation to be paid. Will they agree to 
that? 

SHRI BHUPE'iH GUPTA : My friend 
has modified tbe itand. He is for abolition 
and   no   compen a t ion  .. . 

(In erruptions) 

SHRI GODE.' MURAHARI (Uttar 
Pradesh) : What about the other two 
parties—the Jan Sangh and the Swatantra 
parties? 

SHRI BHUPE'.H GUPTA : What matter   
is how we   <ress the button. Spoken 3—
15RSS/70 

words are no law. Will you press the button 
with me when it is put to   vote? 

(Interruptions) 

SHRI M.M. DHARIA : Will the Leader 
of the Opposition, Shri S. N. Mishra, 
support  Shri  Gurupadaswamy"? stand? 

SHRI BHUPESH GUPTA : Yes, after all 
he is the Leader of the Opposition. If the 
Leader of the Opposition says that he is for 
the abolition and is against compensation, I 
am sure that the Prime Minister of the 
country will take it into consideration 
seriously. 1 am sure she will consider it. 
Will he get up and say so? 

SHRI S. N. MISHRA : Yes, I am getting 
up. The whole point is that we have not 
thought it fit to support the Bill in the man-
ner in which it has come because the 
Government is trying to equip itself with all 
kinds of powers which may be abused by 
them. The question is whether wc can give 
them this kind of authority which they want to 
possess. We have found on close 
examination that this Bill is not at all neces-
sary for the abolition of the privy purses. 
Please wait.. . (Interruptions) We have 
found it completely irrelevant for the 
purpose of abolition of the privy purses and 
this Government did not lake any steps at 
all to modify, alter or abolish the 
agreements or the covenants... 
(Interruptions). . . Please wait. .. The House 
demands of me to make a statement and  1 
am  doing that. 

SOME HON. MEMBERS  : Yes. 
SHRI S. N. MISHRA : Now, to our mind, 

all the rights and privileges How from the 
agreements and covenants. This Bill is not 
going to abolish those privileges and purses 
which flow from the agreements and, even 
so, we are putting up with some kind of 
irrelevance—this Bill, which, I have said, is an 
exercise in irrelevance. We are putting up with 
that. But, our intelligence does not persuade 
us to believe  that this Bill is at 
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[Shri S. N. Mishra] 
all necessary. Even so, if the hon. Members 
think this is the consensus of this House, for 
the consensus you require the support of 88 
Members of the ruling party and mind you, 
it is a constitution amendment that will have 
to be accepted—if the 88 Members on that 
side, they are not going . . . (Interruptions)... 
on behalf of the 88 Members whom the 
Prime Minister represents, if she is not 
going to give us assurance, where does a 
statement that we might think of making 
would lead us to? Where will it lead us to 

(Interruptions) 
SHRI BHUPFSH  GUPTA   :  No,  no. 

My friend should be clear. The question is 
not whether the Bill will be passed or not. 
The Bill has to be passed . .. (Interruptions). 
We wiH pass... The Bill has to be passed on 
the floor of the House... 

(Interruptions) SHRI S. N. 
MISHRA : No, we... (Interruptions) Please 
wait, We are functioning within a particular 
constitutional and juridical system and every 
law will have to conform to the requirements 
of that juridical and the constitutional 
system. Now, if, on a close examination, we 
find that whatever you are going to do may 
not conform, to the constitutional 
requirements, then, it does not lead us 
anywhere. Therefore, what I was stressing 
yesterday was that this Bill is not going to 
lead us in that direction. Now, if the hon. 
Members think that this Bill has to be 
modified, then, let this modification take 
place . . . (Interruptions). . . and then let this 
be brought before this House. We cannot 
accept this Bill as it has been presented to 
us.   Let   there   be ... 

 

 

SHRI PITAMBER DAS : A question has 
been raised in which I have also been asked 
to clear the stand of my Party. Two 
questions have been raised—one, our atti-
tude towards this Bill and two, our attitude 
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towards con pensation. I had made it 
abundantly cear yesterday that we have 
never had an/ fascination for the Princely 
Order. We ai; not for the retention of the 
Purses for tfem. All that we want is to 
preserve the dignity and trustworthiness of 
the countiy. So far as compensation is 
concerned, ws have never stood for compen-
sation. We a e not in favour of compensation 
but we ire in favour of adequate re-
habilitation o be decided by negotiation and 
so far as this Bill is concerned because it 
does not meet these demands, we are against   
this   Bill. 

SHRI BA>IKA BEHARY DAS  : You 
have yoursel heard the views of the different 
Parties Mr. Gurupadaswamy said one thing 
and he was let down by his leader, Shri 
Mishra. It is a fact If there is any 
intelligence left in me, then I think, Mr. 
Gurupi daswamy has been let down by his 
own eader, Shri Mishra. We know also the 
stand of the Jan Sangh. So I request the 
people lere to understand what is the 
reaction of i he political parties here to the 
amendment. The Swatantra Party is comple-
tely reticent about this matter. So there is no 
unanimit / at all, I am not interested in 
Shrimati In* ira Gandhi. I am more inte-
rested in the amendment of Shri Rajnarain 
and whether that amendment is going to get 
the supr ort of my friends on this side. 
(Interruption .) I am astonished to see that 
those who w int to be his friends are finding 
themselves >oles apart. So I request the 
House to riss this measure because this 
House is committed by its resolution of 19th 
Decern ser to pass this measure when it 
comes in the shape of a Bill Of course we 
know it has been brought very late but I 
cannot th ak, that the Jan Sangh and the 
Congress (C ) will pass a vote of confidence 
in themselves by defeating the measure 
because tht Congress(O) are committed to 
this not >nly on the floor of this House but 
in th: Ahmedabad Session also. I hope my fr 
ends who have been associated 

with the nationalist movement of the country 
will support this measure and will give 
another blow to the citadel of reaction that is 
still there in this country after 20 years of 
independence. I plead with the Prime 
Minister and give a warning that she should 
stop having any negotiations with the 
Princes after this because she will be getting 
a mandate from this House and she cannot 
fulfil it by having negotiations with the 
Princes and giving them compensation 
because there is no question of property 
rights. There is no question of making any 
lump-sum payment to those people who 
betiayed the cause of this country and who 
were with the Britishers when our people 
were rotting in the jails. With these words I 
support the measure. 
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SHRI NIR £N GHOSH (West Bengal) : 
Sir, as far as the Bill is concerned, it seeks, 
in my opinior, to do away with the concept 
of Rulership. As regards the privy purses 
and privilege , this Bill does not deal with 
them. In m\ opinion, the privy purse is being 
retaine-  in another name, in the form 

of transitory allowances and in the form f 
of compensation. So, the name is going, but 
the money in the privy purse is being 
retained. We know that. The debate that 
went on in the House just now, if it proved 
anything, proved that both wings of the 
Congress are not ready to accept that no 
compensation should be given or no transi-
tory allowance should be given. Both wings 
have shown that they are ready to give 
transitory allowance and compensation and 
it has been shown in the course of the pas-
sage at arms that took place. That is where 
the   matter  lies. 

Now, Sir, we want the concept of Ruler-ship 
to go. Our Party will lend its unqualified   
support   to   that   extent.,  No   doubt about 
it, but I should say that this Bill has not been 
brought forward with grace. It does not reflect 
any credit on the Government or on the 
leadership of the ruling party. Why? In 1967, 
under pressure of circumstances, the  AICC 
passed  the resolution, despite their 
leadership.  For  three years it hanged fire. 
When our House took up the non-official 
Resolution, attempts were made to stall that 
and to see that no vote was taken on that 
Resolution. A direction was given to the 
Government to do away with the privy purses 
and privileges and no compensation, and to 
do it before the Budget session opened. That 
directive of our  House  has   been   disobeyed  
by   the Government,   and   despite   that   
directive they went on negotiating with the 
Princes as regards the amount of 
compensation and transitory  allowances  and  
all  that.  That is there.  When pressure of 
circumstanoes and of public opinion of the 
country came to such a pass, the Government 
had no other go but to come forward with this 
Bill.  If it  reflects  any  credit,  it  reflects 
credit on the radical section of the Congress, 
Mr. Mohan Dharia and others, who fought for 
it inside the House and outside. I give them 
credit for that, but not to the leadership,  not  
to  the  ruling  Congress  Party, 
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[Shri Niren Ghosh] 
not to the Government itself. They say that 
history is made. I would only say that the 
Congress Party has always tried to preserve 
the reactionary forces. Sardar Patel also did 
the same thing. Hundreds of covenants and 
agreements were made. History would have 
consigned them to oblivion, to dustbin, they 
would have been shown as museum pieces. 
The people's voice would have asserted 
itself. When it was on the point of asserting 
itself, the Government and Sardar Patel came 
forward in order to save the Princes and 
entered into covenants and agreements. That 
is a painful chapter in our history. In this 
very way they always tried to preserve the 
reactionary forces. They never tried to sweep 
them clean so that the people can rise. In this 
also the same process is being exhibited. On 
one issue I would join issue with Mr. Mohan 
Dharia. He has said that peacefully and 
democratically a class is going to be 
abolished by this Bill. If I have heard him 
aright, that is what he said. I am not so sure. 
If it can be done, I would be happy. Nobody 
wants unpeaceful and violent changes if it 
can be done peacefully and democratically, 
but in order to do away with a class, not only 
this Bill, but you have to do away with all 
privileges and privy purses, no compensation, 
no transitory allowance; and we have also to 
take away from them the vast property. They 
should earn their living by work like all other 
citizens. If you can do that, only then that 
class is abolished. Otherwise, in some form 
or another you are preserving that class. I am 
not so sure that his party and his Government 
are going to do that. There is no evidence 
whatsoever so far as we see. Even now they 
are not prepared to go to that extent. So, if 
that is done, I would be happy but I have my 
grave doubts on that score. 

I would also like to quote on this question 
of compensation a single paragraph from 
Mr. Arora's letter to the Prime Mi nister. 

I think it should be recorded. I will not 
read the whole letter. It is significant that 
it comes from a member of the ruling 
party. I know there are other Members 
also there to support it. I quote : 

"History will judge us harshly if the 
next Parliament finds itself faced with 
immoral commitments to collect huge 
amounts as taxes from the poor people to 
pay to the ex-rulers on the plea that this 
was the price of abolition of privy 
purses." 

I think that is how the country would 
judge it. 

 
SHRI NIREN GHOSH : They say that it 

would be a feather in the cap of the 
Government. I am going to put it on record 
that this is not going to be a feather in the 
cap of the Government. This measure has 
come despite the Government by virtue of a 
section of their party and other Opposition 
parties combining together, j the people 
outside combining. Despite that it has 
come. And that is how the ruling party 
leadership has to be judged. I find that the 
Congress Organisation finds itself in an 
unenviable position. If they were in a 
position to enter into an arrangement with 
the Princes about compensation or transi-
tory allowance, it would have been all 
right. But since they are not in a position, 
and since the ruling party is in that position, 
the entire weather has become bad. 

Now I would touch upon only one point. 

MR. CHAIRMAN : Yon should finish 
now. 

SHRI NIREN GHOSH : If my friend, 
Mr. Murahari, is correct that the last 
quarter of the privy purse is going to be 
paid in October, it is precisely for that 
reason that the date for the coming into 
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force of the Ac: has been fixed as the 15th of 
October. Then it is a very, very bad thing. 
Seriously draw the attention of the entire 
House :o this aspect. Therefore, the 
amendment >f Mr. Godcy Murahari is quite 
correct iiat the date should be 30th 
September. V/hat prevents the Government 
from accep ing this amendment and 
dispelling our d< ubt on this score? Now it 
is clear that th :y want to pay them the last 
quarter of tie privy purse. Otherwise, history 
will judf i them harshly and the House will 
go oi record that even at this stage the 
Govern nent and the ruling party is 
contemplating giving them the last quarter 
as far as it lies in their power. 

MR. CiiAIRN AN : Please Tmish now. 
Your time is UJ 

5HRI NIREN GHOSH : With that ob-
servation, I suppct the Bill. We will support 
the Bill as far as t goes wl ib thejobscuran-
tist, reactionary, feudal concept will try to 
drag the histo y of India as far back as 
possible. 

MR. CHAIR 4AN : Mr. Chandra-shekhar. 

SHRI MAHA 'IR TYAGI : Before you put 
the/Bill for fi lal decision of this House, I 
would like to have a legal clarification from 
you becau : you are the best judge on these 
affairs. !t has been said that the Bill is for 
abolit on of the privy purses or it is not for 
abc ition of the privy purses. They only want 
to delete article 291. As a layman, as I 
inderstand this article, it only says   : 

"Where und :r any covenant or agreement 
entered nto by the Ruler of any Indian State 
liefore the commencement of this Constit 
jtion, the payment of any sums, free of tax, 
has been guaranteed or assured b> the 
Government of the Dominion of ! ndia to any 
Ruler of such State  

SHRI BAHARUL ISLAM (Assam) : Sir, 
on a point of order on Mr. Tyagi's point   of  
order. 

SHRI BHUPESH GUPTA   :  Why are 
you obstructing  ? 

SHRI BAHARUL ISLAM : My point of 
order is that his point of order is too late in 
the day. 

SHRI   BHUPESH   GUPTA   :   We  are 
interested in hearing his point of order. 

MR. CHAIRMAN : It is not for me to 
interpret the Bill. 

SHRI MAHAVIR TYAGI : Before I vote 
for a measure, I have a right to understand 
the background of the measure so that I can 
exercise my vote properly. It says : 

"Where under any covenant or agree-
ment entered into by the Ruler of any 
Indian State before the commencement of 
this Constitution, the payment of any 
sums, free of tax, has been guaranteed or 
assured by the Government of the 
Dominion of India to any Ruler of such 
State as privy purse— 
(a) such sums shall be charged on, and 

paid out of: the Consolidated Fund ol" 
India; and 

(b) the sums so paid to any Ruler shall be 
exempt from all taxes on income." 

The operative part is   : 
"such sums shall be charged on, and 

paid out of, the Consolidated Fund of 
India." 

So, If that article is deleted, then the com-
pulsion on the Government to charge it on, 
and pay it out of, the Consolidated Fund of 
India goes, but the privy purse, in my 
opinion, does not go. 

MR. CHAIRMAN : All right. The House 
will take note of your view. It is not for the 
Chair to explain. 
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SHRl MAHAVIR TYAGI : It is my 
right to understand what the amendment is 
and if I have not followed it, I have a right 
to say . .. 

MR. CHAIRMAN : When your turn 
came, probably you had spoken ... 

SHRl MAHAVIR TYAGI : I have not 
yet finished. {Interruptions). I am sorry, Sir; 
1 know my constitutional right; I can seek 
from the Chair clarifications on this 
amendment. You can stop me, but I know 
my privilege. So, if this article is deleted . . 
. 

MR. CHAIRMAN : I have ruled that it 
is not for me to interpret the Bill. I am 
Chairman,  not   a   legal  adviser. 

SHRI MAHAVIR TYAGI : I only want 
clarification so that I can understand it. 

MR. CHAIRMAN : I cannot give clari-
fications. 

SHRl BHUPfcSH GUPTA : Sir, the 
constitutionality or otherwise of a Bill 
before us is not for the House or the Chair 
to consider. It is for the courts to consider 
it. The ruling is there in this House and in 
the other House. The Chairman or the 
Speaker does not consider it. All the same, 
my friend is making ... 

SHRI MAHAVIR TYAGI : I have been 
in Parliament. I know parliamentary prac-
tice. 

MR. CHAIRMAN : I could have called 
some hon. Members to speak. 

SHRI MAHAVIR TYAGI : Sir, this is 
not the way. (Interruptions). I am sorry, 
you can turn me out. I can seek guidance. 
The operative part   says : 
such sums shall be charged on, and paid 

out of, the Consolidated Fund of India. The 
other sub-clause says   : 

"the sums so paid to any Ruler shall 
be exempt from all taxes on income." 

Those are the two things which are in-
cumbent on the Government. If, (his article 
is deleted, the privy purses, etc., may or 
may not be charged on the Consolidated 
Fund. Only the restriction on the Govern-
ment is being withdrawn. That is how I 
understand it. So it is not abolition. Will 
you  please give me guidance? 

MR. CHAIRMAN : Mr. Chandra 
Shekhar.  You can make a short  speech. 

 
SHRI S. N. MISHRA : Sir, we have to go 

by the time that you have indicated. I would 
like to hear my hon. friend, Mr. Chandra 
Shekhar. It is not because of him that I am 
saying this. But the time has been fixed by 
you, that at 3 O'clock, the Prime Minister 
will reply. 

MR. CHAIRMAN : If ihe House ... 

SHRI SYED HUSSAIN (Jammu and 
Kashmir) : Sir, I want to speak. We have 
also a right to speak. 

MR. CHAIRMAN : Please sit down. I 
had fixed 3 O'clock »for the reply of the 
Prime Minister. In case the House wants to 
take 15 or 20 minutes more... 

SOME HON. MEMBERS  : No. 

MR. CHAIRMAN : All. right. Mr. 
Chandra Shekhar. 

(Interruptions) SHRI LAL K. 
ADVANI (Delhi)  : Sir, on a point of order. 

SHRI BHUPESH GUPTA : Sir, I want to 
hear Mr. I.okanath Misra. He connot get 
away without making a speech here. 

3 P. M. 
SHRI LAL K. ADVANI : Sir, I am on a   

point  of  order.   Rule   37  very   clearly 
says  : 

i "No  variation  in  the  
Allocation  of 

Time Order shall be made except by the 
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Chairman, who may make such 
variation if. 

There is only one circumstance under 
which the i mation can be made by you 
and that is  

 if he is satisfied after taking the sense 
of the Council that there is a genera 
agreement for such variation." 

But not by najority. This variation cannot be 
done by Majority. My humble submission to 
you is tl at we have been waiting since 
morning fo the Prime Minister to reply. If 
simply b cause their plane is late and some 
Mem >ers who were absent in the morning 
hi ve come now, you allow this delay, we 
annot allow that. We cannot allow any 
:hange in the time allocation. It is entire / 
within your discretion, it is I your preros 
alive, it is your judgment, but this judgmi nt 
is not to be influenced by | majority. I. 
therefore, request you to ask the Prime 
Minister to reply to the debate. 

SHRI BHUPESH GUPTA : I rise to 
contest his point. Mr. Chairman, will you 
kindly isten to me? There is no question of 
allocation of time. It is a question of 
variation in the allocation of time. It is a 
questic n of choosing and calling speakers. It 
is not a question of allocation of time. How 
does it come here? Here is a question jpen to 
you. You can call every Member ol the 
House. The House is sovereign. This <uie 
does not say that selection of speaker cannot 
be without the consent of the Hou e or the 
agreement of the House. If that is s ', 
everybody will have to support Mr. Chan Ira 
Shekhar and I will support Mr. Loka lath 
Misra also if he wants to speak. 1 lore is no 
point of order at all in  what   le  said, 

 

 

MR. CHAIRMAN : Let me speak now. 
So far as I am concerned, it is correct that 
I fixed 3 P.M. for the reply of the Prime 
Minister and I will not change it unless 
the House changes it. 

SHRI BHUPESH GUPTA : About the 
general agreement, it is all right. But what 
is the Rule? What does it say? 

(Interruptions) 
SHRI CHANDRA SHEKHAR : Sir, I 

was called actually ten minutes back and 
after that these points of order were 
raised. That means these ten minutes were 
wasted in points of order. When I was 
called and when I was on my legs, I was 
interrupted by points of order. So I 
deserve and 1 am entitled to get ten 
minutes. The honourable Member 
opposite barred my speech and raised 
points of order and other things. I am not 
very eager to speak, but it should be a 
precedent for all the time, whether a 
speaker, after having been called if he is 
interrupted by points or order and other 
things, should be denied his chance. And 
this precedent should be followed for all 
times to come. Sir, kindly consider it. 

MR. CHAIRMAN : In view of the fact 
that... 

SHRI PITAMBER DAS : Just one 
word. If only the question of calling Mr. 
Chandra Shekhar gets in the way of taking 
a decision, then I suggest that you allow 
Mr. Chandra Shekhar to speak, but it 
should not be taken as an estoppel or 
consent of the House for increasing the 
time. You may allow him as a special case 
because you have already called him. But 
immediately after that we want to hear the 
reply of the Prime Minister.  No  more  
delaying. 
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SHRI BHUPESH GUPTA : I contest it. 
Here is a rule. You are dealing with law. 
What is the rule? (Interruptions) My friends 
should note it, it begins with Rule 30... 

SHRI S. N. MISHRA : Let me make it 
quite   clear ...   (Interruptions) 

SHRI BHUPESH GUPTA : The Business 
Advisory Committee allocates time on the 
basis of the Government business. And you 
have to go according to the time allocated by 
the committee. That time you cannot change 
except in the manner provided for under 
rule 37. Here there is no question of any 
Business Advisory Committee. We are not 
dealing with any report of that committee... 

MR. CHAIRMAN : Please hear me. In 
my opinion rule 37 has no application and I 
ask Shri Chandra Shekhar to speak for ten 
minutes. After that. I will call upon the 
Prime Minister to reply. 

SHRI SUNDAR SINGH BHANDARI : 
Why   that   way? 

SHRl BHUPESH GUPTA : Sir, you can 
do that, but not under this rule... 

(Interruptions) 
MR. CHAIRMAN : The point raised by 

Shri Tyagi did not relate to any point of 
order and if that point had not been made, 
Shri Chandra Shekhar would have finished 
his speech. 

SHRI SYED HUSAIN : If the opposition 
parties have some regard for Jammu and 
Kashmir, I would request for five or ten 
minutes. 

MR. CHAIRMAN : No, no. Shri 
Chandra Shekhar. 
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SHRI LOKANATH MISRA : Sir, I 

would like to record my protest against the 
way the time has been allotted to the 
different Parties. I do not want to speak 
even if the Chairman allows me the time 
but I want to strongly protest. I do not 
want to take a favour from the Chair but I 
want to strongly record my protest against 
the way the time has been allotted to the 
different Parties and I hope it has not been 
on the advice of the Minister for 
Parliamentary Affairs. 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDhl) : Mr. Chairman, Sir, 
my reply should have been an opportunity 
to answer the major arguments raised in 
this debate but in spite of what my hon. 
friend opposite, Shri S. N. Mishra, has so 
graciously, described as my minute obser-
vation, I was not able to discern any such 
major argument put forward against this 
Bill. We found the venerable Member, Shri 
Ruthnaswamy, of the Swatantra Party 
teaching us what socialism is. We found 
Shri Babubhai Chinai trying to interpret 
my 

own father to me. 1 th ink  hon. Members 
here and the people of Bombay know how 
ardent a follower he was of my father and 
my father's policies.  {Interruptions)' 

When one takes Shri Mishra's wayward 
rhetoric seriously, what his Party said to-day 
is such a clear and blatant repudiation of 
what they have so openly professed only 
yesterday that 1 wonder whether they have 
elevated pointlessness into a programme. We 
have heard long quotations from Sardar 
Vallabhai Patel. Those who have quoted 
them, could have used the same quotations a 
little earlier, perhaps in the AICC meeting. It 
is quite some time since this resolution^was 
passed in Delhi. It is true that when it was 
passed, I was not present. It is true that 1 
was a little disturbed at its passing, not 
because I was against the resolution but, as 
Mr. Mishra would say, at the manner of its 
passing. 

SHRl S. N. MISHRA : I did not say that. 

SHRI PITAMBER DAS : Can we take it 
then that- the Prime Minister concedes that 
the manner of a thing makes a difference? 

SHRIMATI INDIRA GANDHI : Those 
who have since opposed it, they had many 
an opportunity to reopen the issue in the 
Working Committee and in many subse-
quent Sessions of the AICC or the plenary 
Sessions of the Congress. But it was not 
brought before these bodies for a very good 
reason, because they knew that, if they 
brought it back, it would be passed again 
and over again. So now, just because theic is 
a division in the party, to go back on their 
own commitments—may be somebody's 
version of honesty or integrity but I do not 
think that is the way the world or the people 
of India will look at this matter. j Now 
somebody else also said that the wisdom of 
the Agreements was not questioned at that 
time. My hon. friend, I think it was 
Goswamiji, he said that he himself ques- 
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tioned it. I certa nly know that I questioned 
it, and the St ites' Peoples' Conference in 
every State hid questioned these Agree-
ments. I know t iat in every province there 
were many wh > questioned the wisdom of 
these Agree/lents and 1 can say that 1 was 
amongst those who questioned these 
Agreements. And most of the Youth 
Congress at that time had questioned this as 
indeed we qiestioned many other things 
that happened 1 had also questioned the 
manner in '.-nich we kept the administrative 
system a^ I do question it even now. 

 
SHRIMATI NDIRA GANDHI : There 

was a body of I he Congress Youth of 
which I was a mem er. Now. whether we 
had one name or they had something else 
added to the n mw, I do not know. But we 
certainly regai ied om selves as Congress 
youths. Whet! er there was a registered 
name of not is not the point here. The point 
is that the younger people of the Congress 
did exist, that they did meet in a separate 
jody, apart from the AICC and other Coi 
gress bodies, and that I was a member of 
hose groups. Surely I know of the meetii gs 
I attended. 

 
SHRIMAT INDIRA GANDHI : So these 

things were questioned then, but now we 
kn< vv ihat many more people question the 
n, as we can see; at that moment we also 
wondered that perhaps this is the ri iht way, 
we might think differently, tl e ciders are 
proposing something. They now better. They 
have more experience. T ley think this is the 
right thin g to do. 

Having oi ce expressed our views, we 
did not maki an issue of it, or even broad-
cast it. But low that we look back at it, 
what is the i iew, what is the view not only 
of those of   s who were involved then but 

of the many people who were not asked for 
their opinion or who were not involved in 
these questions then? This is the question 
before us today, and it concerns the nation. 
Well it is the nation's desire that as things 
have changed we must change with the 
times. My hon. friend, Shri Rajnarain. never 
loses an opportunity to snipe at me,... 
SHRI RAJNARAIN  : No, no. 

SHRIMATI INDIRA GANDHI:... but 
this time I will say that there is some truth 
in what he said. And it i? not he who is 
saying it; I have said it from the public 
platform on almost every occasion in every 
public meeting since our Bangalore Session. 
1 have said that it is not I who am showing 
a new light to the people it is the people 
who are showing a new light to us. I have 
said on countless occasions that the time 
has come when we must follow the people's 
light. But why is it that we have this great 
division in our party? Sir, I think everybody 
knows why it really happened. Everybody 
knows that the seeds of it were there from 
the time of these Agreements and before 
Everybody knows that there was a division 
in the thinking of the party. There was one 
section which wanted socialism, which 
wanted major changes, and thee was 
another section which thoup.h* ihat inde-
pendent India could grow and prosper 
within the old structure. There was that 
division and it does not matter who gets up 
and says that it was not there. They cannot 
change the fact. This is what came to the 
fore in our party, in our times. It does not 
mean that we can do some magic or that by 
using the word 'socialism' we think we can 
change everything. We know we cannot 
and we have said so, but we do know that 
we have made a beginning. We do know 
that we have taken steps which will make it 
difficult for anybody to reverse the trend, 
no matter who runs the Government 
tomorrow and that is my concern. It is not 
my concern that  1 
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[Shrimati Indira Gandhi] shall stay in 
power or be the Prime Minister. Had that 
been my concern, I would not have taken 
the number of risks which I have taken. But 
why am I taking these risks? It is because I 
know that each one of these steps, once 
taken, will be irreversible, no matter what 
happens and that is the important fact. 
Nobody is going to change what we do 
here. 

 
SHRIMATI   INDIRA   GANDHI   :   I 

was saying that these steps have taken the 
country in a particular direction and this 
direction cannof now be reversed. I will 
give one small example of this. Our hon. 
Member from the Jan Sangh, even he, who 
is opposed to the whole idea behind the 
things which we want to do, the direction in 
which we want to take the country, had to 
say here ; We have no fascination for the 
princely order. He could not get up here and 
say : I support the princely order. Our good 
friends, the syndicate group, could  not,  
whether  they  are  supporting the abolition 
or not, get up and say : We will oppose the 
Bill because we are opposed to the concept 
of the Bill.   They do not have that courage.   
I would have admired them if, wanting to go 
back on their policy, they had got up and 
said   : We oppose this Bill.    But 'No'.   
They want to please the Princes and they 
want to please the people.   You can  fool  
some  people  for som.; time but not all the 
people all the time, 

SHRI SUNDAR SINGH BHANDARI: 
That applies to you also. 

SHRIMATI INDIRA GANDHI : As far 
as I am concerned, I have only one reply, 
that I am prepared for the people to judge 
all these years. When the people say 'we do 
not want you,' I will very gladly resign. I do 
not believe in the methods used by the Jan 
Sangh.    I do   not believe 

in rioting to win a free election.   That is 
not the way.... 

SHRI SUNDAR SINGH 
BHANDARI: Who   has  done  that  ?       
Establish   it. 

(Interruptions) 
MR. CHAIRMAN  : Please sit down. 
SHRI SUNDAR SINGH BHANDARI: 

Your own machinery. You are using this 
forum for maligning us ___  

DR. BHAI MAHAVIR (Delhi) : People 
are creating communal trouble in this 
country. (Interruptions) 

MR. CHAIRMAN ; Silence please. 

SHRIMATI INDIRA GANDHI : We 
are prepared to stand in front of the people 
with all our programmes, all our deeds. 
My friend, Shri Niren Ghosh, said, as if 
he was discovering some great dark buried 
secret, that transitional allowances are 
being made. Did not the President make 
this announcement in his opening Address 
to Parliament? Did I not write openly 
to the Princes? Did I not say it in the other- 
House ....... 

SHRI NIREN GHOSH : I   said   this 
House passed a Resolution barring that. 

SHRIMATI INDIRA GANDHI : Mr. 
Niren Ghosh, I was listening very carefully. 
You said you were uncovering secrets and 
all sorts of things. That is why I am saying 
that we have done nothing in secret. We 
have done nothing in such a manner. 
Everything we have done and everything 
we stand for is out in the open before the 
people of India and before this House. In 
this connection, I would also like to say that 
again my friend, Shri Mishra, said : What 
was the necessity of bringing this to the 
House? The Government could have done it 
on its own. Certainly the Government could 
and the Government still can do it on their 
own. There is nothing to stop it.   Why?   
Because we   think in 



93 Constitution [5 SEPT. 1970] (24th Amdt.) Bill, 1910         94 

a democracy it is better to bring this to 
Parliament. We think that it is better to sec 
that thi majority is behind us. This we have 
nov proved to the country. Some people, I d 
not remember whether it is Shri Tyagi .  .  . 

SHRI DAHYABHAI V. PATEL 
(Gujarat) : She is throwing everything undtr 
Russ an domination. 

SHRI );HUPESH GUPTA : I am not 
losing my t :mper, but I think that remark 
should not have been made. My only 
request is t iat on the threshold of victory 
the victors must not lose their temper. 

SHRIM VTI INDIRA GANDHI : I will 
assure Mr. Bhupesh Gupta that if he is 
referring to me, I have not lost my temper 
now for many many years, and I have no 
intention >f losing it again. Certainly the 
sort of remarks that were made from that 
side ; re not worth anybody's losing his 
temper. 

Now tie question was what would 
happen if the Princes had not signed the 
agreements Mr. Chairman, is there any 
doubt about it as to what would have 
happened? In free India if they had not 
signed the tgreement, would not the Govern-
ment have used all its strength to do some-
thing abot; it, and would not all the people 
have ris ;n to do something about it? Ce 
tainly there would have been bloodshed, 
certainly there would have beer disturbance. 
' But nobody can say that the Princely States 
would have continued as they were 
continuing. I was surprised o|hear the use of 
the word 'sovereignty' ia this connection. 
What does it mean? Can anybody in this 
House say that they were sovereign under the 
British? What right did they assert except 
the right of making money? Did one of them 
go against the British Government in the 
smallest possible thing? How can they use 
this word in this connection and demean thi   
word 'sovereignty'?   Let us see 

the reality of the situation. Are we living in 
1970 or are we living in 1870? Some things 
have happened in the world, not only in our 
country but all over the world. I am not 
concerned with the quality of the Princes. I 
know that like all men some were good, 
some indifferent, some have even been bad, 
some have neglected their people, some have 
done good work for their States like 
education, health measures, roads, parks, and 
so on. I am not against the Princes at all. I 
want to assure the hon. House that this Bill is 
not directed against the Princes individually 
or even as a group. This Bill is against a 
system. We are against the feudal system. It 
js not just something' that has come to our 
heads today. This was the whole point of the 
freedom struggle. The question was not 
merely that we drive cut the foreign Govern-
ment. It was that within the country all such 
feudal structures should be changed. If we 
have not been able to change them, I 
certainly say it was our mistake. I have no 
doubt about it. It was our mistake that for so 
many years we have not been able to change 
the feudal structure. It is not only a question 
of Princes. That happens very much lower 
down the line also. That is why there is that 
treatment of the Harijans. It is the same 
attitude of mind, that one man is superior to 
another man. Why? Because he has money, 
he has rank.   Do we subscribe to this theory? 

AN HON.  MEMBER  :   What about 
the ICS? 

SHRIMATI INDIRA GANDHI : The 
ICS people will also be dealt with. It does 
not mean that if you have not dealt with all 
you cannot deal with one thing. This is a new 
argument that we have heard today from 
seme of the gentlemen opposite. If you 
cannot do the journey in one leap, then you 
cannot do the first phase also. Therefore, 
befcre there was the aercpiane nobody 
would have gone to any place. As I was 
saying, I hold no animus at a inst 
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the way of the world since time immemo-
rial. The old has to give way to the new. 
And only those^amongst the old who adapt 
themselves can find a  place amongst them. 

It is not I or any group who is removing 
them. These are the forces of history that 
march  and  make  these' changes . . . 

 
SHRl BHUPESH GUPTA : My friend, 

Mr. Rajnarain, is in good humour.  

SHRIMATI INDIRA GANDHI : Push-
pabenji, in her usual quiet and effective 
manner, suggested that there should not be 
only one-sided criticism, that there should 
be a balanced appraisal. How I wish that 
she could have given that advice to some of 
her party Members who were speaking   
about   us. 

Incidentally, Sir, ] was deeply shocked 
to hear from opposite—I do not remember 
wliich party—that the Princes are being 
brought down to the level of "ordinary 
citizens". Sir, I might say that nobody 
shouJd use a phrase like this. What can be 
better than being a citizen of this great 
country of India? Does a person become 
greater because he is called His Highness? 
This is the mentality that we are fighting 
and which we wiH continue to fight while it 
exists in any corner of India. And this is 
what we endeavoured to fight during the 
freedom struggle. 

Now 1 come to Shri Rajnarain's amend-
ment, the S.S.P, amendment. Several other 
Members have also urged that no 
compensation should be paid to the Princes 
I on the abolition of their privy purses. 
Now, it is our opinion and the legal opinion 
also that the privy purse is not a property 
and thus there is no question whatsoever of 
paying any compensation. However, there is 
the human aspect. 1 do not think it would be 
fair to put an abrupt end to the 

[Shrimati Indira Gandhi] the Princes. That 
is why we tried to talk to them. As I made it 
clear in my opening remarks, I was not going 
against our commitment to this House or our 
commit- I ment to our party. But wc did feel 
that if we could come to some agreement, it 
would smoothen the path, it would make the 
change easier. Perhaps they , thought that by 
prolonging the agony of negotiations, the Bill 
would be postponed, although all along I had 
said that I wanted to talk, but we were 
committed to bringing the Bill in this session. 
This was not kept in doubt at any meeting, in 
any session. I have no hesitation in saying 
that if this matter has come in this way, it is 
because of those amongst the Princes who ate 
known as the hardliners, those who wanted to 
hang on more tightly to whatever they had. 
Had those who were willing to talk been 
given their way, some understanding could 
have been reached in a much more graceful 
manner.   This is not a new thing. 

Sir, everywhere when something new 
happens, the people concerned try to hang on 
to the old. But nowhere have they been able 
to resist the new. The Princes are very high-
up people. The motor car came in England. 
Perhaps you all remember that those people 
who were concerned with horses and horse 
carriages and everything that had to do with 
them, they said that the motor car should not 
be allowed; they were in danger. Many people 
helped them; the British M.P.s helped them. 
But the wise amongst those people said, •'No. 
This thing is here. We cannot stop the car. Let 
us learn something about it. Let us become 
mechanics. Let us become drivers". They took 
that path and they suddenly got new 
opportunities, new jobs and they became high 
in the new hierarchy. And those who said they 
will have only the horse-carriages, they were, 
little by little, made jobless and finished off. 
This is the way of the world. It is not the way 
that I am advocating.   It is 
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payment of the privy purses without pro-
viding some me; ns for the families and the 
dependents of these former Rulers to 
adjust to this new sii lation. And it is in 
that light that the transitional allowances 
should be viewed. Tht same holds good for 
the date, i.e. the l.'th October, when it 
comes into effect. 

Now, Sir, a^ I said earlier, this Bill is not in 
any way against the Princes. On the other 
hand, 1 would very humbly suggest that I 
think it s in their interest because in a free 
counli . I t h ink  it is the due of every boy 
and e ery girl, of every man and every 
woman, tt stand on his or her feet, by his 
own or her own merit. This is the great 
oppori jnity which we are giving to them. 
They are not poor people, nor do we '.'.ish 
to make them poor. They have great adv; 
ltaue of having had the We want that 
education to be used for the welfare of their 
own people and their own ountry. I think, 
Sir, as 1 have said on an earlier occasion, 
that there can be no greater gift to anybody 
than this, that they use their energy, their 
wealth, (heir ta Mils for the good of the' 
nation. This is our intention in this Bill. So, 
I hope that those hon. Members who are 
making an i xeuse that merely because they 
do not like he manner of it, therefore, they 
would ratht r defeat and wipe off the whole 
Bill, will econsider the matter and will vote 
at least or this first phase. About what they 
do in :he next phase, of course, it will be 
debaudall over again. Now, one point which 
was constantly made was that we have 
delayed bringing the question of allowances 
hei j merely because we want to do 
something underhand. Sir, this is very 
unworthy oi the Members who have made 
such a remark, because whatever allowances 
are made, the matter will come before the 
Hou^e and again it will be before the hon. 
vlembers to accept or to reject, and there 
will no doubt be a full and  frank  debat;. I   
hope  that  the  hon. 

Members from the S.S.P, will, therefore, 
withdraw their amendments, since I have 
made it clear that it is not compensation 
which we are giving. Now, Sir, it was 
understandable that so many of the speeches 
should be concerned with the past.' But, 
Sir, this Bill is opening one of the gates 
towards a more egalitarian future for our 
people. Sir, I move that the Bill be taken 
into consideration. 

SHRI GODEY MURAHARI : Sir, I 
want to ask for a clarification. 

SHRI LOKANATH MISRA : Not at 
this stage. 

MR. CHAIRMAN : She has already 
replied. 

SHRI GODEY MURAHARI ; She has 
asked us to withdraw the amendment.    I 
would like to know from her... 

(Interruptions) 
SHRI SUNDAR SINGH BHANDARI : 

Sir, now the Lok Sabha Members may be 
asked to go away. 

MR. CHAIRMAN : I would request 
honourable Ministers from the Lok Sabha 
excepting the Prime Minister who are 
Members of the Lok Sabha not to occupy 
seats. They may remain in the House 
standing somewhere, but they should nol 
occupy seats. 

Now I put the motion before the House. 
The question is : 

"That the Bill further io amend the 
Constitution of India, as passed by the 
Lok Sabha, be taken into considera-
tion."' 

SHRI S. N. MISHRA : Sir, I have to 
make one submission that in view of the 
bitter experience in the other House, it 
would perhaps be necessary[to make a count 
of all the Members present in the beginning 
so that there is no difficulty in tally- 
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[Shri S. N. Mishra] ing the figures later. 
So please take a count of the totality of the 
Members present. 

SHRI BHUPESH GUPTA : That would 
be acknowledging and binding ourselves by 
what happened or is alleged to have 
happened in the Lok Sabha. We take no 
cognizance of what happened there. We 
should proceed according to our Rules. 

SHRI S. N. MISHRA : We have to go 
by the experience there. 

SHRI A. G. KULKARNI (Maha-
rashtra) : We are not going to deviate from 
our procedure. 

SHRI PITAMBER DAS : I would 
make a small submission. A very innocent 
request has been made to note the total 
number of Men-bars present in the House 
and voting. From the very fact that there is 
an objection to this innocent request makes 
me apprehensive. 

SHRI MAHAVIR TYAGI : Mr. Chair-
man, you have called a division, but still 
the doors are kept open. 

MR. CHAIRMAN : 1 have called a 
division and the bells are ringing. 

Tlie House divided. 
THE LEADER OF THE HOUSE 

(SHRI K. K. SHAH) : I want the vote to be 
recorded in the Lobby. 

(Interruptions) 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : We want 
to go to the Lobby and vote. 

SHRI  K.   CHANDRASEKHARAN   : 
This is absolutely wrong. We should go to 
the Lobby. It is provided for under rule 
254.    This is absolutely wrong. 

SHRI  MAHITOSH PURKAYASTHA 
(Assam)   : On a point of order... 

SHRl RAJNARAIN : Announce the 
result of the Division first. 

SHRI    LOKANATH  M1SRA   :    Why 
do you take so long? 

SHRI MAHITOSH PURKAYASTHA : 
On a point of order... 

MR. CHAIRMAN : No point of order 
after   voting. 

SHRI K. K. SHAH : The Division is so 
close that we want to go to the Lobby. 

(Interruptions) 
SHRI A. G. KULKARNI \ I want voting 

in the Lobby... 
SHRI GODEY MURAHARI : Whatever 

may be the result, please announce it. 
SHRI RAJNARAIN   : Why   are you 

delaying? 

MR. CHAIRMAN : I will tell you my 
difficulty. 

HON.  MEMBERS   : No, no. 

MR. CHAIRMAN : Now I am announ-
cing the votes. The difficulty is about the 
calculations. I will point out my difficulty to 
you and I will solve it in a few moments. Now 
I am announcing the votes. There may be 
difficulty about calculation of fractions. But 
I am announcing the votes so that this 
difficulty may be overcome. 

(Interruptions) 

SOME HON. MEMBERS : You please 
announce the votes immediately. 

MR. CHAIRMAN : Ayes : 149 ; Noes  : 
75 

AYES—149 
Ahmad, Shri Syed. Ahmad, 
Dr. Z. A. Alva, Shri Joachim. 
Amla, Shri Tirath Ram. 
Anandam,   Shri   M. Ansari, 
Shri Abdul Qaiyum. Ansari, 
Shri  Hayatullah. Appan,  
Shri  G.  A. 



101        CA stitution [5 SEPT. 1970] (24th Amdt) Bill, 1970     102 

Arora,   Sh i   Arjun. 
Bachchan, Dr. H.  R. 
Baharul  Is am,   Shri 
Barbora, ! hri Golap. 
Basu, Shr   Chitta. 
Bhadram,  iliri M. V. 
Bhatt, Shr   Nand Kishore. 
Bobedy, SKI S. B. 
Brar, Sard ir Narindar Singh. 
Chandra    .hekhar,  Shri 
Chandrase .haran, Shri K. 
Chattopadiiyaya, Dr. Debiprasad. 
Choudhur, Shri Suhrid Mullick. 
Das,   Shri   Balram. 
Das, Shri  Janka Behary. 
Das, Shri Biptnpal. 
Dass, Shri Mahabir. 
Deshmukh   Shri T. G. 
Dharia, S ri M. M. 
Dikshit, S iri Umashankar. 
Ganguly, .' hri Salil Kumar. 
Gautam, ! hri Mohan Lal. 
Ghosh, Sh i Niren. 
Goray, Shri N. G. 
Goswami, Shri Sriman Prafulla. 
Gowda, S iri U. K. Lakshmana. 
Gujral, SI ri 1. K. 
Gupta,  S; ri  Balkrishna. 
Gupta, SI ri Bhupesh. 
Hasan, PJ if. Saiyid Nurul. 
Hussain,   Shri Syed. 
Jain, Shri A. P. 
Jain, Shri Dharam Chand. 
Jairamdas   Daulatram,   Shri. 
Jha, Shri Rudra Narain. 
Joshi   Shri Umashanker. 
Kalyan C hand, Shri. 
Ranchi F alyanasundaram, Shri. 
Kaul, Shri M. N. 
Khaitan,   Shri   R.   P. 
Khan,   SI ri   Akbar  Ali. 
Khan, Pr >f  Rasheeduddin. 
Khobragade, Shri B. D. 
Kollur, Siiri M. L. 
Koya, Shi B. V. Abdulla. 
Krishan   <ant,   Shri 
Kulkarni, Shri A. G. 

Kulkarni,  Shri  B.  T. 
Kumaran, Shri S. 
Kurup, Shri G. Sankara. 
Madani, Shri  M. Asad. 
Mandal, Shri B. N 
Mangladevi Talwar, Dr. (Mrs.). 
Mani, Shri A. D. 
Maragatham Chandrasekhar,   Shrimati. 
Mathew Kurian, Dr. K. 
Mehta,  Shri Om. 
Menon,   Shri   Balachandra. 
Menon, Shri K. P Subramania. 
Mirdha, Shri Ram Niwas 
Mishra, Shri L. N. 
Mitra, Shri P. C. 
Mohamod Usman, Shri. 
Mohideen, Shri S. A. Khaja. 
Mukherjee, Shri Pranab Kumar. 
Murahari,  Shri Godey. 
Nagpure, Shri V. T. 
Nair, Shri G.  Gopinathan. 
Nandini  Satpathy,  Shrimati. 
Narayani Devi Manaklal, Shrimati. 
Neki  Ram,  Shri. 
Panda, Shri Brahmananda. 

Panjhazari,  Sardar Raghbir  Singh. Patil,  
Shri G.  R. Patil, Shri P.     S. i Prasad.   
Shri   Bhola. 

Punnaiah.  Shri  Kota. 
Purabi Mukhopadhyay, Shrimati. 
Purakayastha, Shri Mahitosh. 
Puri,  Shri Dev Datt. 
Rajnarain,   Shri. 
Raju,  Shri V. B. 
Ramaswamy, Shri K. S. 
Ramiah,   Dr.   K. 
Rao, Shri Katragadda Srinivas. 
Reddy, Shri Gaddam Narayana. 
Reddy, Shri K. V. Raghunatha. 
Reddy, Shri M. Srinivasa. 
Reddy, Shri Mulka Govinda. 
Roshan Lal, Shri. 
Roy,   Shri   Biren. 
Roy,  Shri  Kalyan. 
Roy,  Shri   Monoranjan.    
Saha,   Shri   Surajmal. 
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Salig Ram, Dr. 
Samuel, Shri  M. H. 
Sangma, Shri E. M. 
Sanjivayya,  Shri   D. 
Sanyal,  Shri  Sasankasekhar. 
Sardesai,   Shri  S.   G. 
Sarojini Krishnarao Babar, Dr. Kumari. 
Satyavati   Dang,   Shrimati. 
Savnekar,  Shri   B.  S. 
Schamnad, Shri  Hamid Ali. 
Sen, Dr. Triguna. 
Shah, Shri  K.  K. 
Shahi, Shri Nagesawar Prasad. 
Sharma,  Shri  Anant  Prasad. 
Shervani, Shri M. R. 
Shishir   Kumar,   Shri. 
Shukla,   Shri   Chakrapani. 
Shukla,  Shri   M.   P. 
Shyamkumari   Devi.   Shrimati. 
Singh,   Shri   Bhupinder. 
Singh,  Shri  Dalpat. 
Singh,   Shri   Inder. 
Singh,   Shri  Jogendra. 
Singh.   Shri   Phool. 
Singh, Shri S.  K. 
Singh,   Shri   Sultan. 
Singh,  Shri  Triloki 
Sinha, Shri Awadheswar Prasad. 
Sinha, Shri Ganga Sharan. 
Sinha, Shri  Rajendra  Pratap. 
Sisodia,   Shri  Swaisingh. 
Sivaprakasam, Shri S. 
Srinivasan, Shri T.  K. 
Sukhdev   Prasad,   Shri 
Suraj   Prasad,  Shri. 
Tilak,   Shri   J.   S. 
Tiwary,   Pt.   Bhawaniprasad. 
Tohra, Sardar Gurcharan Singh. 
Untoo. Shri Gulam Nabi. 
Usha  Barthaktir,  Shrimati. 
Venigalla Satyanarayana, Shri. 
Venkataraman, Shri M. R. 
Vero,   Shri   M 
Vidyawati Chaturvedi, Shrimati. 
Villaian,-  Shri   Thillai. Vima! Punjab 
Deshmukh, Shrimati. Yajee, Shri Sheel  
Bhadra. 

NOES—75 Advani, 
Shri Lal K Alva, Dr.  K.  Nagappa. 
Anandan, Shri T. V. Angre, Shri S. C. 
Antani, Dr. B. N. Arya, Shri  Kumbha  
Ram. Bhagwat   Dayal,  Shri. 
Bhandari, Shri Sundar Singh 
Bindumati  Devi,  Shrimati. Chagla, 
Shri  M.  C. Chaudhary, Shri Ganeshi 
Lal. Chavda,  
Shri K. S. Chengalvaroyan, 
 Shri T. Chinai,   
Shri  Babubhai   M. Deo, 
 Shri Bira Kesari. Desai, 
 Shri Suresh J. Doogar, 
 Shri R. S. Gowda. 
 Shri K. S. Malic. Gurupadaswamy, 
Shri M. S. Hathi,  
Shri Jaisukhlal. Jagarlamudi.  
Shri Chandramouli. Jain.  
Shri Rattan Lal. Kaul,    
Shri   B.   K. Kemparaj,  
Shri B. T. Mahanti,  
 Shri   B.   K. Mahavir,    Dr.    Bhai. 
Mallikarjunudu,  
Shri K. P. Mariswamy,  
Shri S. S. Mathur,  
Shri Jagdish Prasad. Mishra,   
Shri  S.   N. Mishra, 
 Shri Sri Kant. Misra,   
Shri  Lokanath. Misra,  
Shri S.  D. Mohammad. Chaudhari A. 
Mohla.  Shri  M.  K. Muniswamy,  
Shri N.  R. Murthy, 
 Shri B. P. Nagaraja. Narayan,   
Shri   M.   D. Narayanappa,  
 Shri  Sanda. Nawal   Kishore,    
Shri. Panda, Shri K. C. Pande, 
 Shri C. D. Parthasarathy,   
Shri   R.  T. Patel,   
Shri  Dahyabhai  V. Patel, 
 Shri Devdatt Kumar Kikabhai. Patel, 
Shri Sundar Mani. Patel,  
Shri T.  K. 
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Pattanayak, shri B. C. 
Pitamner Dis, Shri. 
Poddar, Shr    R.  K. 
Prem  Mane lar,  Shri. 
Prithwi  Na! i,  Shri. 
Pushpaben J tnardanrai Mehta, Shrimati. 
Puttappa, S iri  Patil. 
Reddy, Shri N. Shri Rama. 
Reddy Shri I. E. Nagi. 
Ruthnaswar y,   Shri   M. 
Sahai,  Shri  Ram. 
Shah, Shri  Manubhai. 
Shanta Vas >ht, Kumari. 
Sharan, Shi | Vijay Bhushan Deo. 
Shejwalkar,   Shri   N.   K. 
Sherkhan,    >hri. 
Singh,   Ra:i   Shankar   Pratap. 
Singh, Shri T. N. 
Sundaram,   Shri   K. 
Thengari, Shri  D. 
Tripathi. S ri H. V. 
Tyagi,   Shr    Mahavir. 
Vanna, Shi i Man Singh. 
Varma,   Shri   Niranjan. 
Vasavada,  Shri S.  R. 
Yadav, Shu J. P. 
Yadav, Shi i Shyam Lal. 
Yashoda F eddy, Shrimati. 

MR. C HA1RMAN : The manner in 
which the \ iting has been done is in accord-
ance with {the constitutional provision. 
(after call flation) Now. I think that the 
motion- ha; not satisfied the requisite 
majority u ider article 368. 

SHRI I HUPESH GUPTA : I challenge 
that. 

(Interruptions) 

SHRI   |.  N.   MISHRA   : Here  is  the 
authority   >f the Rajya Sabha.   We have to   
adjourii   now. 

(Interruptions) 

SHRI \NANT PRASAD SHARMA 
(Bihar) I am challenging it. I am challengin 
; it under rule 254... 

SOME   HON.    MEMBERS    :   No, 
no. 

SHRl S. N. MISHRA : What are we 
doing? 

MR CHAIRMAN : Please, that the 
motion is lost I have already announced, but 
he wants to say something. 

STFI ANANT PRASAD SHARMA: 
Please read rule 254.    It says  : 

"(I), If the opinion declared under 
clause (b) of sub-rule (4) of rule 252 is 
challenged and the Chairman decides that 
the votes shall be recorded by the 
members going into the Lobbies, he shall 
direct the "Ayes" to go into the Right 
Lobby and the "Noes" into the Left 
Lobby. In the "Ayes" or "Noes" Lobby, as 
the case may be, each member shall call 
out his Division Number and the Division 
Clerk, while marking off his number on 
the Division List, shall simultaneously call 
out the name of the member." 

Sir, I challenge  under this  rule  your 
decision just now and I would requesljyou to 
direct the Members to go to the Right Lobby 
and the Left Lobby to clearly vote for  
"Ayes"   and   "Noes". 

SHRI BHUPESH GUPTA : Will you 
kindly hear me? You have announced the 
result. Ultimately what you say is going  to  
prevail. 

SHRI N. K. SHEJWALKAR (Madhya 
Pradesh) :   On a point of order... 

SHRI BHUPESH GUPTA : Ultimately 
what you are to say is going to prevail, 
because you have said it and I heard it. That 
is what I am challenging. It was clear from 
the entire modus operandi from the time of 
voting until the time of this announcement 
that you were in certain difficulties in 
coming to a conclusion with regard to 
whether the constitutional requirement had 
been met or not. 
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SHRI   M. S.   GURUPADASWAMY 
There was no difficulty. 

SHRI BHUPESH GUPTA : Why are 
you getting angry ? My friends almost in a 
battalion went to you and naturally they 
were disturbing you. It has been pointed 
out even before the announcement that 
some Members who were physically 
present   here... .(Interruptions) 

SOME HON. MEMBERS : Adjourn the 
House.   Adjourn the House. 

(Interruptions) 

SHRl DAHYABHAI V. PATEL : I 
propose the House be adjourned. 

SHtfl S.D. MISRA : The House should 
be adjourned. 

MR. CHAIRMAN : I overrule that paint 
of order because after the announcement of 
the result this cannot be taken into 
consideration. 

SHRI  MANUBHAI SHAH (Gujarat) : 
.   Thank you. 

SHRI SUNDAR SlNGH BHANDARI : 
It is five o'clock. 

SHRi BHUPESH BUPTA : I have a 
submission to make. The Constitution 
provides for a joint session. It is a matter 
of constitutional amendment. Now. Sir, 
when the Bill is passed by one House and 
it is not passed by another House what is 
the procedure ? 

(Interruptions) 
[MK. DEPUTY CHAIRMAN   in the Chair] 

MR. DEPUTY CHAIRMAN  :  May I 
appeal   to   the   hon.   Members   to   keep 
silent ? Please. 

SHRI BHUPESH GUPTA : I was on 
my legs. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order, 
order. May I appeal to the hon. Members 
to keep silent ? 

SHRl BHUPESH GUPTA : I demand an 
emergency joint session. 

MR. DEPUTY CHAIRMAN : Please sit 
down. The existing matter is over. Let him 
finish. Then we have to pass on to the next 
business. 

SHRl GODEY MURAHARI : Before 
you pass on to the next business, I want to 
make a submission. 

SHRI S. N. MISHRA : Let us adjourn 
now. 

MR.   DEPUTY   CHAIRMAN    : The 
House sits up to 6 o'clock normally. We 
have got still one hour five minutes. We 
sit up to 6 o'clock. 

SOME   HON.   MEMBERS : No, no. 

SHRl S. N. MISHRA : I have also to 
make one submission. 

MR. DEPUTY CHAIRMAN : Order, 
order, please. I have called Mr. Murahari. 
He is on a point of order. 
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SHRI   N. K.   SHEJWALKAR :   I   have 
| been standing f >r a long time. 

SHRl GODI Y MURAHARI : I want 
to make a sui mission, Sir. The motion 
that was just dw dropped was dropped 
because we could not get the requisite 
number accon ing to the Constitution. 
Sir, it is a ver important measure and I 
would say it is the failure of the Govern 
ment that it wa > not able to get it through 
in this Hous . Nevertheless, I would 
request the Pri ne Minister to call a joint 
session of the Rajya Sabha and the Lok 
Sabha ___  

SOME HON   MEMBERS : No, no. 

SHRl BANK \ BEHARY DAS .... and 
get  it passed. 

SHRI RAJN \RAIN : Either there must 
be a joint ses; on or the Prime Minister 
should resign. 

 
SHRI N. K. SHEJWALKAR : I think, 

Sir, there are tow two ways. Either we 
decide to conti tue our Agenda and go on 
to the next ite n. Report of the Commis-
sioner for Sche luled Castes and Scheduled 
Tribes.    That i | very important. 

MR. DEPU Y CHAIRMAN : That is 
what I have sa 1. Let us take up the next 
item. 

SHR! N. K. iHEJWALKAR : ... Or, if 
the House is n it interested and is not in a 
mood to discu;; it with all seriousness, my 
respectful subn ission would be to adjourn 
the House till    1 a.m. on monday. 

MR. DEPUTY CHAIRMAN : All right. 
Your point is clear. Mr. Banka Behary 
Das.   (Interrup ious) 

SHRl BANKA BEHARY DAS : Sir, I 
want  the  Hou ;e  to  hear me.   I  want  a 

definite ruling from the Chair. I expect the 
Chair, in these circumstances, will not avoid 
giving a ruling. I am not going to the 
question of the rules . . . (Interruptions) 

MR. DEPUTY CHAIRMAN : Mr. 
Niranjan Varma, let him make out his 
point. (Interruptions) Order, order, please. 
Let him make his point. 

(Interruptions) 5 
P.M. 
SHRI   BANKA   BEHARY  DAS :   Mr. 

Deputy Chairman, if they want to contest 
my point, they are free to contest it. 1 am 
raising a point of order and it is for you to 
give a ruling. 

MR. DEPUTY CHAIRMAN : All right, 
you   make  your  point. 

SHRI   BANKA   BEHARY   DAS :   Sir, 
article 368 of the Constitution says : 

"An amendment of this Constitution 
may be initiated only by the introduction 
of a Bill for the purpose in either House 
of Parliament, and when the Bill is passed 
in each House by a majority of the total 
membership of that House and by a 
majority of not less than two-thirds of the 
members of that House present and 
voting, it shall be presented to the Presi-
dent for his assent..." etc. etc. This has  
been  raised  outside  in  other 

connections   also.   Therefore,   1   want   a 
ruling from you. 

SHRI SUNDAR SINGH BHANDARI : 
Let the Government take a decision. 

(Interruptions) 

SHRI   BANKA  BEHARY  DAS :   Mr. 
Madhu Limaye raised this question outside 
also in a different connection. Sir, this 
article 368 says .. . 

MR. DEPUTY CHAIRMAN : You have 
read  it  already.   You  need  not  read  it 
again. 
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SHRI BANKA BEHARY DAS : I am 
going to explain. The Bill may not have got 
two-third majority at the consideration 
stage. The Bill may not get two-thirds 
majority at the stage of amendments. But 
the constitutional provision clearly says 
that it should be "passed" with two-thirds 
majority. 

You know, Sir, as Deputy Chairman of 
this House that the question "That the Bill 
be passed"' is put at the last stage only. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order, 
please. 

SHRI BANKA BEHARY DAS : Sir, 
whatever may be their opinion, it is for you 
to give a ruling. At the consideration stage, 
you only move that the Bill may be taken 
into consideration. My proposition is that a 
simple majority is enough at that time. 
Even at the amendment stage, a simple 
majority is enough. 

SOME HON. MEMBERS : No, no. 

SHRI BANKA BEHARY DAS : Please 
hear me. I request you, Sir, to give your 
ruling whelher it requires two-thirds majority 
at every stage. I say very strongly and 
emphatically that only at the stage when 
you put the motion that the Bill be passed, 
two-thirds majority is required. At the other 
stages, two-thirds majority is not at all 
required. A simple majority is enough. I 
want a ruling from you. 

SHRI RAJ NARAIN : On a point of 
order. 

MR. DEPUTY CHAIRMAN : Mr. 
Bhupesh Gupta. 

SHRI BHUPESH GUPTA : Sir, my 
submission is, the point raised is a serious 
point; it should be considered. Now this 
point has been debated outside also. Apart 
from that, I should like to make a submis-
sion to the Government in the Iight of the 

developments that one thing is quite clear; 
that is, here is a challenge which has got to 
be accepted by the Jnation and on behalf of 
the nation by the overwhelming majority in 
Parliament. That majority has been 
demonstrated even here, although we ha\e 
not got . . . (Interruptions) Let me finish. I 
should like to know what the line of the 
Government is. 

(Interruptions) AN HON. 

MEMBER : Adjourn now. 

SHRI LOKANATH;MISRA : Sir, if you 
allow two Members, then you will have to 
allow every Member. 

 
MR.   DEPUTY   CHAIRMAN : vm St 

Tfsft ?R7J I I  Now, Mr. Mishra. 

SHRI BHUPESH GUPTA : I have not 
even finished. 

MR. DEPUTY CHAIRMAN : Because 
you sat down . . . 

SHRI BHUPESH GUPTA : No, I sat 
down because my friend wanted to speak. I 
did not want to disturb him. I share the 
interpretation of Mr. Das. This is a matter to 
be considered. Apart from that, I am 
certainly entitled to know, as a supporter of 
the Bill, what the line of the Government is 
going to be. This is very important; it is a 
matter of public importance and national 
importance. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Please sit 
down, Mr. Bhupesh Gupta. 

SHRI S. N. MISHRA : Sir, some post-
defeat -speeches have been made.    In fact 
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they are objects of sympathy . . . (Interrup-
tions) I mu t congratulate this honourable 
House on th s historic victory today. The 
Rajya Sabha ;oes up in public estimation ... 

SHRI CH, vNDRA SHEKHAR : You sit 
down. 

SHRl SHEEL BHADRA YAJEE (Bihar) 
: Mr Mishra, you sit down. 

SHRI CH \NDRA SHEKHAR : I shall 
not allow M . Mishra to speak. 1 shall see 
ihat Mr. P- ishra does not speak. Mr. Dsputy 
Cha rman, is it the responsibility of only 
Mei ibers on this side to maintain the 
decorum of the House ? 

MR. DEPUTY CHAIRMAN : It is the 
responsibiiit; of al! Members, not of any 
particular ss tion, 

SHRI  Ct ANDRA SHEKHAR   :  Who 
are Mr. M thra and others to teach us about 
the de torum of the House ? 

SHRI S. IS. MISHRA : 1 am not teaching 
you anythin . 

SHRI CHANDRA SHEKHAR: I know 
you are a   .trong reactionary. 

SHRI S. M.  MISHRA   :  Why did  you 
interrupt mt ? t 

DR. QHfi I MAHAVIR : I would request 
Mr. Mishra not to make any speech now. 

SHRI S. 1. MISHRA : I am only asking 
for the adj mrnment of the House which is 
not only in the threshhold of victory on 
which 'my lonourable friend . . . (Interrup-
tions) . . . S iri Bhupesh Gupta wanted the 
Prime Mini ter to stand, on the threshhold of 
victory . . . (Interruptions) Now the Rajya 
Sabhi is in full blaze of victory, and we are 
goirg now. 

MR. DEI'UTY CHAIRMAN : Now Mr. 
Rajnarain. Mr. Dharia, please wait a 
minute. > pu will speak after Mr. Rajnarain. 

 

MR. DEPUTY CHAIRMAN : Why do 
you want to say this ? 
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SHRI M. M. DHARIA : Mr. Deputy 

Chairman, Sir, I rise to sup; ort the point of 
order raised by my colleague Shri Banka 
Behary Das. Under article 368 of the 
Constitution, it is at the stage of passing 
the Bill that two-thirds majority is required 
and not at the beginning stage or the intro-
ductory stage . .. 

SHRI SUNDAR SlNGH BHANDARI : 
You arc going back. 

SHRI M. M. DHARIA : The honourable 
Chairman has erred in interpreting this 
Constitutional provision. This is a matter 
for this House to discuss and not for the 
honourable Chairman to decide. My friend 
Shri Mishra is happy, but today is the 
darkest day for the Rajya Sabha. Mr. 
Deputy Chairman, I would like to urge upon 
this House to remember that from •the point 
of view of the Constitution and its 
interpretation, every Member shall have the 
right to have his own view and it likely that 
we may differ on the interpretation. But 
there is no doubt whatsoever that these 
points shall have to be interpreted once for 
all. The language in article 368 of the 
Constitution is very clear and it is at the 
time of passing the Bill that this provision 
applies. 1 feel that the ruling given by the 
Chair is wrong. 

SHRl    CHANDRA    SHEKHAR   I 
support the point of order raised by Shri 
Banka Behary Das.   1 do not feel 
depressed or   dejected.    My   honourable   
friends   on i the other side are feeling 
happy.    I would | 

say that there is still time for the Govern-
ment to de-recognise the rulers forthwith 
without any delay. The Government can 
pass an order tomorrow . . . (Interruptions) 
This is my humble submission to the 
Government of India that they should 
immediately de-recognise those rulers. It has 
been upheld.. . 

SHRI SUNDAR SINGH BHANDARI : 
Is tt a point of order ? 

SHRI CHANDRA SHEKHAR : The 
President has this power and this right of the 
President has been recognised by the 
honourable Supreme Court in a judgment   . 
. . 

AN HON. MEMBER : Which judgment ? 
SHRI CHANDAR SHEKHAR : I shall 

give the judgment, if you so wish. The 
Government of India should recommend to 
the President and urge upon him to take this 
political decision, as has been suggested by 
the honourable Supreme Cour!. There 
should not be any delay for this. This is one 
point. The other point is that the work   of   
this    House    should    continue. 

I t h ink  Mr. Mishra and Mr. Bhandari in   
their  enthusiasm of getting victory . . . 

SHRl SUNDAR SINGH BHANDARI : 
Sir, ... 

MR. DEPUTY CHAIRMAN : Please, 
Mr. Bhandari . . . 

[Interruptions) 
SHRI CHANDRA SHEKHAR : They 

should not feci that ihe work of this House 
is over; they should not feel that the work of 
this House is over and as Mr. Rajnarain has 
said, the Reports of the Commissioner for 
Scheduled Castes and Scheduled Tribes 
should be discussed and the point raised 
by... 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Order, 
please. 
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SHRI CHAN )RA SHEKHAR : The point 
raised by Shri Banka Behary Das should be 
discus ed on Monday . . . 

(// erruptions) 

MR.   DEPU7 r"   CHAIRMAN   : Mr. 
Akbar   Ali   Kh; n.   I   have   called Shri 
Akbar Ali Khan   . . (Interruptions). I have 
called Shri Akba   Ali Khan. 

SHRI  MULKA GOVINDA REDDY  : 
Sir, . . . 

(// erruptions) 
MR. DEPUTY CHAIRMAN: Please ___  

(// erruptions) 

SHRI MULK \ GOVINDA REDDY ; Mr.   
Deputy  Ch irman,   Sir . . . 

SHRl AKBA1 ALI KHAN : Mr. Raj-
narain, I will i ot take more than two 
minutes. 

 

 
MR.   DEPUTY   CHAIRMAN    :    Mr. 

Akbar Ali Khan. 
(Interruptions) 

SHRl   S.N.   MISHRA   :   Every  one  is 
being asked to speajc . . . 

{(Interruptions) 
SHRI  MULKA GOVINDA REDDY   : 

Mr. Deputy Chairman, Sir   .    .    . 

MR.    DEPUTY    CHAIRMAN :    Mr. 
Akbar Ali Khan. 

(Interruptions) 

SHRI AKBAR ALI KHAN : You have 
called me, Sir. 

MR.    DEPUTY    CHAIRMAN :    Yes. 

(Interruptions) 

SHRI AKBAR ALI KHAN : Sir, I think 
when a legal or a constitutional point is 
placed before the House, then it is up to the 
House.' But we should consider it. You'may 
reject it, you may accept it or you may 
modify it. But the point that has been raised 
in the House . . . Interruptions'} I will not 
take more than five minutes. My submission 
is, regarding this voting, that we are 
governed by the provisions of Article 368. 

(Interruptions) 

SHRI S.N. MISHRA : Sir, either the 
House should adjourn . . . (Interruptions) 
We will not allow . . . (Interruptions) I will 
make a request . . . Please adjourn the 
House. 

MR. DEPUTY CHAIRMAN : May I 
make one point clear ? May I make one 
point clear, please ? . . . (Interruptions) We 
are not discussing the ruling . . . Just a 
minute. We are not discussing the ruling 
given by the Chairman. 
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SHRl SUNDAR SINGH BHANDARI : 
Sir, when there is a formal motion to dis-
cuss the interpretation of an Article of the 
Constitution approved by the Chairman, no 
discussion or debate can start on tliat . . . 

(Interruptions) 
SHRI S. N. MISHRA : It is an aspersion 

on the Chair. You arepstablishing a wrong 
precedent  .... 

(Interruptions) 
MR. DEPUTY CHAIRMAN : Let theic 

be no discussion. I have understood the 
point of order . . . (Interruptions) Let there 
be no discussion. I have understood the 
point . . . (Interruptions) Let there be no 
discussion now. I have understood the 
point . . . (Interruptions) Let there be no 
discussion now. 1 have understood the 
point.    Let met speak first. 

SOME HON. MEMBERS : Yes 

SHRl AKBAR ALI KHAN : All right. 

MR. DEPUTY CHAIRMAN : I am not 
giving any ruling. 1 am olny saying that at 
this moment, the point raised by Shri Banka 
Behary Das is not relevant... (Interruptions) 
If they want to discuss and debate—
perhaps, the interpretation of Article 368 
might be a debatable point—but this is not 
the time . . . (interruptions) Please . . . This is 
not the time to debate the point and the 
question of my giving any ruling does not 
arise. If the House wants, we can continue 
with the next item of our business. 

SOME   HON.   MEMBERS   :   Yes  . . 
. 

(Interruptions) 

SHRI OM MEHTA : No other item . . . 
(Interruptions) In the Business Advisory 
Committee, it was decided that after this 
Bill, these Reports should be taken up. I 
request the House to take up the discussion 
on Report ... 

(Interruptions) 

SHRI SUNDAR SINGH BHANDARI : 
Let the Minister initiate the discussion. 

SHRl MULKA GOVINDA REDDY: Mr, 
Deputy Chairman, Sir . . . 

(Interruptions) 

MR. DEPUTY CHAIRMAN  : We are 
not discussing it now. At the appropriate 
time we may discuss it in the House . . . 
(Interruptions) Let us proceed with the next 
item now. 

SHRI AKBAR ALI KHAN : Sir, let the 
point raised by . . . 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Let him 
initiate the discussion. 

SHRI GODEY MURAHARI : Sir, I have 
a submission to make. Shri Rajnarain wants 
to take part in the discussion. He has been 
allowed by the Supreme Court to attend the 
House only for two days and he will not be 
able to come . . . (Interruptions) So, I would 
request you to make a request to the 
Supreme Court that Shri? Rajnarain be 
allowed to come and sit in the House. 

SOME HON. MEMBERS : Yes. 

SHRI MULKA GOVINDA REDDY : 
We also support it. 

MR. DEPUTY CHAIRMAN : Let the 
hon. Minister begin and immediately after 
that, we can call Shri Rajnarain to speak. He 
can finish his speech. 

SHRI  MULKA GOVINDA REDDY  : 
Sir,   Mr.   Goray   has  something   to  say. 

SHRI N. G GORAY (Maharashtra) : 
Have you disposed it of? 

MR DEPUTY CHAIRMAN : This is not   
relevant   now. 


